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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:

Varun Gulati ...Applicant
Versus

State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON
BEHALF OF RESPONDENT NO. 106, SHREE KRISHNA BUTTONS
PVT. LTD.

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of Shree Krishna
Buttons, Respondent No. 106, in compliance with the order dated
27.02.2025 passed by this Hon’ble Tribunal wherein the newly
impleaded respondents were directed to file their objections to the
Joint Committee Report dated 03.01.2025. As per the order dated
08.01.2025, the Answering Respondent has been impleaded as
Respondent No. 103 along with other industries based on the Joint

Committee Report.

2. That at the outset, it 1s submitted that the observations recorded in the
Joint Committee Report do not fully reflect the compliance status of
the answering respondent, and certain findings therein are based on
erroneous assumptions, miscalculations, and an outdated compliance

assessment.
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That the answering respondent has undertaken substantial
investments in advanced environmental control measures to ensure
strict adherence to all applicable environmental norms. The
answering respondent denies any deliberate non-compliance and
submits that the alleged deficiencies, if any, were either technical in
nature or have already been rectified through corrective measures

undertaken post-inspection.

OBJECTIONS TO THE JOINT COMMITTEE REPORT

That the answering respondent submits that an inspection was
conducted in August 2024, and certain observations were recorded
regarding the operation of its Primary Effluent Treatment Plant
(PETP). The Answering Respondent further submits that a Show
Cause Notice (SCN) dated 02.01.2025, was issued by the Haryana
State Pollution Control Board (HSPCB). The inspection report and
the SCN alleges non-compliance related to PETP operation, effluent

bypassing, hazardous waste authorization, and record-keeping.

That it is submitted that all of the above issues were raised in the Show
Cause Notice issued by HSPCB, to which the answering respondent
submitted a detailed and reasoned response. The answering
respondent duly clarified its position and provided documentary
evidence of its compliance to HSPCB. Therefore, the continued
reliance on these findings is unjustified and does not accurately reflect
the present compliance status of the unit. A Copy of the HSPCB Show
Cause Notice and the latest response to the HSPCB Show Cause
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Notice along with all the relevant annexures is annexed herewith and

marked as ANNEXURE R-1.

That the answering respondent categorically denies the allegations
that the Primary Effluent Treatment Plant (PETP) was found non-
operational and that untreated effluent was being bypassed into the
HSIIDC sewer line. The inspection was conducted at 9:30 AM, while
the production unit starts operations at 10:30 AM. At the time of
inspection, the PETP was in standby mode as no effluent was
generated before the commencement of production. The PETP is fully
operational during production hours and functions in strict adherence
to regulatory guidelines. The unit maintain complete records of PETP
operation, ensuring that wastewater treatment remains compliant with
environmental norms. There exists no bypass mechanism, and the
effluent discharge meets the prescribed standards. A copy of the daily
chemical consumption record is annexed as Annexure 1 in the Reply

to the SCN.

That the answering respondent holds a valid Hazardous Waste
Authorization issued by HSPCB, valid from 18.08.2023 to
30.09.2026. The required compliance reports (Form 4 and Form 10)
have been regularly submitted. Copies of the authorization and
compliance reports are annexed as Annexure 2 in the Reply to the

SCN.

That the answering respondent has entered into a legally binding
agreement dated 31.12.2022 with Gujarat Enviro Protection and
Infrastructure (Haryana) Pvt. Ltd. for the proper disposal of hazardous

waste. This agreement, valid until 2027, ensures that all hazardous



4.6.

4.7.

4.8.

4.9.

2409 .

waste generated by the unit is collected, transported, stored, treated,
and disposed of as per regulatory standards. A copy of this agreement

is annexed as Annexure 3 in the Reply to the SCN.

That the answering respondent has also applied for a No Objection
Certificate (NOC) for groundwater abstraction, which is currently

under process.

That the answering respondent confirms that a flow meter has been
installed at the PETP inlet and remains fully operational. The flow
meter ensures accurate measurement of effluent volume for
regulatory compliance. Supporting documents, including the flow
process chart, machinery layout, and ETP flow diagram, are annexed

as Annexure 5 in the Reply to the SCN.

That the answering respondent maintains detailed and up-to-date
records of effluent discharge and sludge generation as per HSPCB
directives. These records are regularly updated and are available for
inspection. The answering respondent has also obtained a verification
report from Gujarat Enviro Protection and Infrastructure (Haryana)
Pvt. Ltd., which confirms that no dyeing material is used in the

operations.

The answering respondent submits that the PETP 1s fully operational
during production hours and is maintained as per regulatory norms.
There is no bypassing of untreated effluent, and the unit ensures strict
compliance with effluent treatment guidelines. Hazardous waste
disposal authorization and agreements are in place, and relevant

documents have been submitted. The flow meter i1s installed and
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functional at the PETP inlet. Effluent discharge and sludge generation

records are properly maintained and enclosed.

That any adverse order based on the findings of the Joint Committee
Report would have severe financial implications and cause significant
operational disruptions to the answering respondent. The unit
employs a large workforce, and any disruption in operations would
negatively impact the livelihoods of numerous employees and their

families.

That in view of the above, the answering respondent prays that the
findings in the Inspection Report be reconsidered, as they are based
on mere assumptions rather than conclusive evidence of dilution. The
answering respondent submits that corrective measures are already in
place, ensuring ongoing compliance with all applicable
environmental laws. Further, given that the CETP’s inefficiencies
contribute significantly to the overall compliance status, the
answering respondent cannot be unfairly categorized as non-
complying without a thorough and individualized assessment of its

operational processes.

That in light of the foregoing submissions, the answering respondent
categorically denies any allegations of non-compliance and submits
that the findings of the Joint Committee Report and the subsequent
classification of the answering respondent as non-complying are
based on assumptions rather than conclusive evidence. The answering
respondent has consistently adhered to prescribed environmental
norms, holds valid statutory permissions, and has taken proactive

measures to ensure compliance.
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4.13. That in view of the discrepancies in the findings and the absence of a
direct causal link between the answering respondent’s operations and
the alleged environmental violations, it 1s most respectfully prayed
that the answering respondent be provided with an opportunity to
cooperate with the authorities and implement any further

recommendations, if necessary.

4.14. That the answering respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.

5. The answering respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024
IN THE MATTER OF:

Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents
AFFIDAVIT

L _NimMery w3 Wo RASAN WIS | aged about 54
years R/o E—‘iﬁ-’/l?/ RA™M ECH NF\S}QP, Merw P T

100 \5~ . do hereby solemnly affirm and stat as under-

2]
1. That I am the authorized signatory of Respondent No.  , M/s o
2 c 1, SoNIPM
SHRee_ KRiskna  Buttashaving its office at il g‘m: i the

aforesaid Original Application, I am aware of the facts and
circumstances of the case in my official capacity as stated above and

hence, entitled to swear this affidavit.

my instructions, and I say that the statements and submissions made
in the said reply are true and correct to best of my knowledge based
iqzon the records and my belief. I pray that the said reply to be
¢ Syfeated as part and parcel of this Affidavit and the same is not being

reproduced for the sake of brevity.

3. I say that the documents / annexure produced along with the reply

are true copies of its originals.
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DEPONENT" 2t
VERIFICATION:

that the contents of the above affidavit are true and correct to the

Raﬁnder Kl]ljn?: y knowledge, belief and nothing material information has been

Rwix;f’:f’csc;nc aled therefrom. No part of it is false.

ified at  BARMT onthis |9 day of Fx.bm‘_:gf 202 s

L5

B
g 9 « NP
¢ Ls 1pi . “ oem,a ( !';?E 'w» orized Sigl.’atl)“i
‘f\:'h.leb voefore mﬁ(n. -/f,# % D D ONENT
~ho s identified by ™8, P vale! ‘;Lji
“no ig personaily kiowg g me. Certifi
urrher that the CoNlap i d. ARY

‘s Las been read & ¥ ipe
[2p1ained 10 the depondent who scem o0 o
derfect ty Ondersiard the vam. a. 1p,

L RAK ity «Berp



ANNEXURE#:1 9

A 2 HARYANA STATE POLLUTION CONTROL BOARD
'l ’ l |F[‘ Plot No. 1, Sector-15, Part-11, Sonipat, Ph, - 0130-2236119,
o . €-mail 1ID: - hapcbrosytamall.com

No HSPCBISR2025 _...‘-’ 8) 7 Dated /(;}.{/---?_5

Y Shoee I sk Buttons
I*a O ISHDC Phase-1 Barhin, Sonpat

Su Show Cause Notice for Closure under section 13-A of Water Act, 1974, prosecution action

1974, revocation of consent uls 27 of the Water
21 (4) of the Air (Prevention and
per arder

under section 43/44 of Water Act,

(Prevention & Control of Pollution) Act, 1974 & u/s

Control of Pollution) Act, 1981 and imposing environmental compensation as

dated 22.12.2021.

whereas the uril was nspected on 08 08 2024 by +he Jont Team of CPCB and HSPCE n

222024 1ilad as Varun Gulan Vs Slate of Haryana & Ors pending befors Hob ble

reference to OA No bs
NGT. New Delfi and the unit is involved n Manufactunng of Buttons having CTO vald upto 30 09 2020
s have been observed wnich need 1o Le

Whereas  duiing inapect on following deficier

-=nd tion of CTO granted to the said unt

| PETP was found non-operational during inspection and unit was by-passing untreated

effluent into HSIIDC sewer line
Jnt has not provided the Hazardous WNasie Autnonzaton obtaned from HSPCB and No

Ogjecuon Cenricate (NOC) for groundwater abstraction obtained from CGWAJ/other authority
[ 19w mete: at PETP Inlet was ~ot installed

4+ No record of effluent discharge & siudge generaton was maintained by the Unt

Recommendation of the Team -

Unit shall cperate the PETP progerly sa thal no untreated/partially treated effluent is discharged

(1o aran outside the Units premnises
Lnit shall asmantle the arrangement of by-passing untreated/partially treated effluent (nto aran

Therefore you are nerety drected to show cause & explain within 15 days as to why closure

acton may nat be taken aganst your unit u/s 32-A Water (Prevention and Control of Pollution) ACt

1G74 prosecution action under secton 43/44 of Water (Prevention and Conirol of Poliution) Act, 1974
and revecanon of consent ws 27 of the Water (Pravention & Control of Polluticn) Act. 1974 & wis 21 (4]

Preventon and Gontrel of Pollution) Act, 1881 besizes imtiation of legal action under the Acts

for non-compliance of the relevan provisions of Envirenmental Acts/Rules/Laws
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In case you fa to
stipulated time penod. it will pe presumed that

reP'WCOWIPW with the deficiencies mentioned above within above mentioned 4
status as mentioned above,

you have no!hmg {e) say In this ragard and arc

" b A

which will warrant closure action against your unit under relevant /cts

Rules besides initiation of legal action under the relevant Acts/Rules without giving any further notine

Whereas. for the above said violations you are lable to pay the Environmental Compensation in

terms of the directions of Board Issued letter no HSPCB/PLG/2021/2343-2350 dated 22 12 2021 as

assessed by the Board as per methodology defined therein .
(5D afibs

Reaional Officor

Sonepat Region
Endst. No. HSPCB/SR/2025/ Dated )%~

A copy of the above is forwarded to the Chairman, HSPCB, Panchkula for information ploas

Regional Clhicer
Scnepat Region
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SHREE KRISHN /. BUTTONS

PLOT No. 29, PHASE-I, HSIID
C, DISTT. "
S knlh si’cr}b_u«, Ph. : 0130- 2474520 Muh sﬂ%r}lg;jmwm o

i e S A

TO0,
THE REGIONAL OFFICER, Rt (”/ g 1/ A
HARYANA STATE POLLUTION CONTROL BOARD (HSPCH)

Ref- No. :

SONIPAT REGION, SONIPAT

REF:- SHOW CAUSE NOTICE NO:-HSPCB/SR/2025/2817 DT:-16/01/2025

Dear Sir,
Enclosed please find here with our reply to the above sald show cause with supporting anriesiras

and documents.

We are submitting the following:-

Reply
Annexure 1- chemical use sage
Annexure 2- Authorization for haza rdous waste from HSPCB along with form 4 & 10

Annexure 3- copy of agreement with GEPIL

Annexure 4- Receipt from Haryana Environmental Ma
Annexure 5-ccpy of flow chart of ETP, flow chart process,
Annexure 6-Report of sludge from Gujarat Enviro Protectio

pvt Itd
Annexure 7- Copy of CTO :
H meter etc installed in plant

P:ctures of inlet and out let flow meter,
ill find all the papers quute satlsfactory and up to mark.
r mail.com fromm id =

nagement Society
machinery, ETP flow diagram
n and Infrastructure (Haryana)

NOOWUMBsWwNR

© 0

Hope your good self w
We have also sent a on linere

gallavi.vu@hotmall -com dated:-07.02.2025 -
Thankingyou,. .
Yoursfaithliv e, b gae . (106
ForSHREEKR!SHNA Buttons = {1 ] TN

9560891752

Partner
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PLOT No. 29, PHASE-|, HSIIDC, DISTT. SONEPAT, HARYANA
Ph. : 0130-2474529 Mob. : 9560797342

RKef Now S}\{:/HS D hjln\‘_%’ Dated : 07, <w_}v.0:5

lo

The Regional Officer
Harvana State Pollution Control Board (HSPCB)

Sonipat Region. Sonipat

Subject: Reply to Show Cause Notice No. HSPCB/SR/2025/2817 dated

16.01.2025

Reference: HSPCB Letter No. HSPCB/SR/2025/2817 dated 16.01.2025

Respectad Sir

This is in reference to the Show Cause Notice (SCN) dated 16.01.2025 issued
under Secton 33-A. 27. and 43/44 of the Water (Prevention and Control of
Pollution) Act. 1974. and Section 21(4) of the Air (Prevention and Contol of
Pollution) Act. 1981. The Notice alleges non-compliance related 1o PETP

operation, effluent bypassing. hazardous waste authorization, and recorc-

Keepine. .
Ar the oursel. we wish to affirm our commitment to full environmenizl

compliance and adherence to all applicable laws and regulations. We hereby

submit our detailed response for your kind consideration.

Regd. OFics - 542718, Ramesh Nagar, New D=hi-110015
E-mai : utons inda@gmat.com
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'SHRE BUTTONS

PLOT No. 29, PHASE-I, HSIIDC, DISTT. SONEPAT HARYANA
Ph. : 0130-2474529 Mob. : 9560797342

- R
R_gf "\_a S‘\'l‘h/ ng(—rﬂ } 20a% Dated : o f/ff')_) /-f__-‘x)_\_
1. BACKGROUND OF THE COMPANY

M/s Shree Krishna Buttons is a reputed and responsible industrial unit

engaged in manufacturing of buttons. We have always adhered to
sustainable practices and maintained robust environmental management
systems in compliance with the norms prescribed by the HSPCB.

Our facility is equipped with a properly maintained Primary Effluent
Treatment Plant (PETP), and we operate with state-of-the-art waste
management and effluent treatment measures, ensuring that all operations

comply with the prescribed regulatory limits.

2. RESPONSE TO SPECIFIC ALLEGATIONS
2.1. PETP Found Non-Operational & Allegation of Effluent Bypass

Observation in SCN: PETP was found non-operational during

inspection, an.d the unit was bypassing untreated effluent into the

HSIIDC sewer line. )

Response:

oL, The inspection team VISlted our unit at 9:30 AM, whercas our

unit becomes 0perat10nal at 10 30 AM. Atthe tlme of the visit,
PETP was in standby mode as the productlon proccss had not
yet started for the day.

ii. The PETP is fully operational and functional during
production hours, and no untreated effluent is bypassed into

the sewer line,

=8 Pay -

Regd. Office : B-42/18, Ramesh Nagar, New Delhi-110015
E-mail : kbuttons.india@gmail.com
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Ref- 7o : SngHSPc.B lvz.mg

iii.

2.2,

iv.

We maintain complete records of PETP operation, and our
wastewater treatment process adheres strictly to regulatory
requirements.

We categorically deny the existence of any bypass
mechanism, and our effluent discharge conforms to the
prescribed norms. The copy of the Chemicals per day

production use is annexed hereto as Annexure 1.

Hazardous Waste Authorization & NOC for Groundwater

Abstraction
Observation in SCN: Unit has not provided the Hazardous Waste

Authorization from HSPCB and the NOC for groundwater
abstraction from CGWA/other authority.

Response:

i.

il

We already have Authcrisation for Hazardous Waste from
HSPCB which is valid from 18.08.2023 to 30.09.2026 and the
same is annexed hereto as Annexure 2 along with a copy of
the Form 4 and Form 10.

Furthermore, we have entered" info ‘an agreement dated
31.12.2022 with Gujarat Enviro Protection and Infrastructure
(Haryana) Pvt. Ltd., wherein they have agreed to accept,
manage, and dispose of hazardous waste generated by us in

compliance with environmental regulations.

Q)agg;{_-oﬁoz./-la,__)f

Regd. Office : B-42/18, Ramesh Nagar, New Delhi-110015

E-mail : kbuttons.india@gmail.com
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PLOT No. 29, PHASE-I, HSIIDC, DISTT. SONEPAT, HARYANA

Ph. : 0130-2474529 Mob. : 9560797342

15

Ref- No.: S < %/Hs PC Bl) oLy

232

2.4.

iv.

vi.

Gujarat Enviro Protection and Infrastructure (Haryana) Pvt.
Ltd. has agreed to collect, transport, store, treat, and dispose

of the hazardous waste generated by us.
The copy of the agreement dated 31.12.2022, valid up to

2027, is annexed as Annexure-3.

Additionally, the receipt/certificate dated 08.05.2024 from

Haryana Environmental Management Society is annexed as

Annexure-4.
The NOC for groundwater abstraction is already applied and

is under process.

Flow Meter at PETP Inlet

Observation in SCN: Flow meter at PETP inlet was not installed.

Response:

i.

The flow meter is already installed, and its operational status

can be verified.

‘ii. | The copy of the flow chart of ETP, Flow process chart,

machinery, ETP Flow diagram _“a@é‘rmcxeld hereto Annexure-

i

>

—_—

Record-Keeping of Effluent Discharge & Sludge Generation

Observation in SCN: No record of effluent discharge and sludge

generation was maintained by the unit.

a\j’k’

PDated : 07/ ©) / <0 J~_‘)f

Regd. Office : B-42/18, Ramesh Nagar, New Delhi-110015

E-mail : kbuttons.india@gmail.com
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EE KR IR A RUTTONS

PLOT No. 29, PHASE-I, HSIIDC, DISTT. SONEPAT, HARYANA
Ph. : 0130-2474529 Mob. : 9560797342

y Lo on|anaS

Ref. No.: S KR }"'fSF"-B/ 2oL Dated : I{ I
Response:
i. We maintain complete and up-to-date records of effluent

discharge and sludge generation in compliance with HSPCB

directives.
ii.  These records are regularly updated and available for

inspection.
iii. ~ We also have a report from Gujarat Enviro Protection and
Infrastructure (Haryana) Pvt. Ltd of sludge which proves that

no dying material is used and the same is annexed as

Annexure-6.

3. COMPLIANCE WITH HSPCB RECOMMENDATIONS

We acknowledge the recommendations provided in the notice and submit

that:

I PETP is fully operational during production hours and is maintained
as per regulatory norms.

There is no bypassing of uqtreat(_:d ¢ ffluent, and the unit ensures

ii.
- . \ () ..
strict compliance with effluent treatment guidelines.
iii. Hazardous waste disposal authorization and'agreements are in place,
and relevant documents have been submitted.

iv.  The flow meter is installed and functional at the PETP inlet.
Effluent discharge and sludge generation records are maintained and

enclosed.

— \\(L;SAJ- g-

Regd. Office : B-42/18, Ramesh Nagar, New Delhi-110015
E-mail : kbuttons.india@gmail.com



17

SHRIETE KT

PLOT No. 29, PHASE-I, HSIIDC, DISTT. SONEPAT, HARYANA
Ph. : 0130-2474529 Mob. : 9560797342

Ref- No.: S ka) HS PCR }~‘—a~'-.>’ i ""7/ ‘“/‘ ol

4. TIMING OF THE NOTICE AND CURRENT COMPLIANCE
STATUS

The inspection in question took place in July/August 2024, whereas the

present notice was received only in January 2025. While we fully
acknowledge the regulatory authority’s right to issue such notices, it is
essential to consider that compliance status evolves over time, Assuming
but not admitting that there were any concerns at the time of inspection,
our unit has since taken proactive steps to rectify any potential issues.
Consequently, the findings of the inspection may no longer be reflective of

the current operational reality. -

Furthermore, our unit undergoes annual inspections by the Central
Pollution Control Board (CPCB), in which we have consistently been
found compliant with all environmental norms. These inspections reaffirm
that our ETP functions cfﬁcicntlsr, effluent .dischar'ge remains within
permissible limits, and no dilution of efﬂuen.‘t'With freshwater occurs. The
past records of these inspections further validate our adherence to pollution

control measures and negate'the allegations raised in the show cause notice.

Our CTO remains valid and the copy of the latest CTO is annexed hereto

as Annexure-7.

= Pa.g,(- 6

Regd. Office : B-42/18, Ramesh Nagar, New Delhi-110015
E-mail : kbuttons.india@gmail.com
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'SHREE KRISHR /. BUTTONS

RYANA
PLOT No. 29, PHASE-I, HSIIDC, DISTT. SONEPAT, HA
Ph. : 0130-2474529 Mob. : 9560797342

Dated : O 7/ o2 }c’,mz_ T
Ref- No.: SKR /\15' PCg /dm.{

5. FINANCIAL IMPACT ON LIVELIHOODS OF WORKERS

The closure of our unit would not only impact our company but also have
far-reaching consequences on the livelihoods of numerous employees who
depend on it. Our workforce comprises individuals from diverse socio-
economic backgrounds, many of whom are the sole breadwinners for their
families. A closure would lead to job losses, financial distress, and
disruption of livelihoods for these workers, affecting their ability to
provide for their families and sustain their daily lives. Additionally, local
suppliers, vendors, and small businesses that rely on our operations would
also face economic hardship. We humbly request that such wider social

and economic implications be considered while evaluating the SCN.

Without prejudice to the submissions made above, we wish to humbly submit that
we have internally conducted our own investigation into the matter. As per the
recommendation stated in the Show Cause Notice, the necessary corrective
measures, if any, have now been impleméntcd.-'Thgrefqrc,_ théfé exists no reason
for the closure of our industry or the impos.i'ticin:;_:_of-ia'ny environmental
compensation.

In light of the above, we request the following:

a. Withdrawal of the SCN as the allegations are based on erroncous

assumptions and lack of procedural compliance,

-~ Page="]

Regd. Office : B-42/18, Ramesh Nagar, New Delhi-110015
E-mail : kbuttons.india@gmail.com
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PLOT No. 29, PHASE-I, HSIIDC, DISTT. SONEPAT, HARYANA
Ph. : 0130-2474529 Mob. : 9560797342

Ref No.: SkR )J‘LSPC- B/ JdoLy Dated : © '!/ 0Lf 300
b.

Consideration of our compliance measures, including water conservation

and cleaner technology adoption.

c. Provision of a re-inspection opportunity with independent third-party

validation to ensure fairness.

We reiterate our commitment to environmental compliance and look forward to

a fair and just resolution of the matter.

Thanking you.
For SHREE KRiSHNA BUTTONS

: fa\Vg|
,UJ“""JJJL
4 ey PARTNER

Regd. Office : B-42/18, Ramesh Nagar, New Delhi-110015
E-mail : kbuttons.india@gmail.com



PLOT No. 29, PHASE-|, HSIIDC, DISTT. SONEPAT, HARYANA

Ph. : 0130-2474529 Mob. : 9560797342

CHAMICALS PER/DAY PRODUCTION USE

g

POLYESTER RESIN " 350KG |
STYRENE I\IIIONOMER _28KG |
| CATALY;T MEKP 5.200 KG J
COBIALT 0.350 ML |
 WAX ILOLISH 0.350 KG
PIGMEN1I' COLOUR 3.000 KG |
PE/I\RL 1.500 KG |
— L _
DISTEMPER Lo.soo KG

|

PUNIX POWDER

l

|

TALCOME POWDER [ 0300 KG

“4*
ACETONE | 2.500 kG
. |
I AMYEL 0.200 KG
ETP CHAMICALS USE
LIME 1.700 KG
l —
ALAM 3.500 KG
]
PLOY 0.065 KG

Sy

Dated : /g/ 1

SHREE KRISHNA Lot ibid

Authorized Siqr aiory

20

Regd. Office : B-42/18, Ramgsh‘Nigarr New Pelhi-110015
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Government of Haryana Haryana Water Resources Authority
Applications for Issue of Permission to Extract Ground Water

Application for Permission to Extract Ground Water for Industrial Use
Application No: HWRA/IND/N/2024/6452 (Application Fee Exempted)
I. General Information:
Application Type Category/ Type of Application:

(i) Name of Applicant: ID Proof Type VIMMI VIJ

ID Proof no Aadhaar XXXXXXXX8805

Id Proof Document Down PARTNER

(i) Designation of Applicant: SHREE KRISHNA BUTTONS UD
Authorization Letter in the name of VIMMI BU (applicant) PLOT NO 29 HSIIDC PHASE | B/
(iii) Name of Industry: Haryana SONIPAT

(iv) Registration number of Industry: Ganaur GANAUR

(v) Location Details of the Industrial Unit Industrial Unit Address Bari

State: over-exploited

District: PLOT NO 29 HSIIDC PHASE | B/
Tehsil: shreekrishnabuttons29@gmail.co
Block:

Village/MC:

Region:

(vi) Correspondence Address Complete Postal Address Mobile

Number:

E-Mail of Industry:
(vii) Salient Features of the Industrial Activity:

a. Type of Industry Textile Other than Dyeing, Printing and Spinning

b. Industry fall under Micro

C. Is Water Intensive No

d. Purpose of Abstraction Other Use - DRINKING DOMESTIC AND INDUSTRIAL USE
e. Groundwater utilization for Existing Industry

f Whether present industrial activity commenced after 23.12.2020

g. Whether there is expansion of this industry Unit after 23.12.2020 involving increase in water

requirement

h Consent to Operate
Down

CTO/CTE Number : HSPCB/Consent/ : 313101722SONCTO75485
90

21



YAM-HR-18-0009065
ARHI SONIPAT

\RHI SONIPAT 9560891752
m

No No
Issue Date : 12/06/2022

2427
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i.  Validity Period of Consent to Operate 12/06/2022 30/09/202
j- Large industry/ MSME certificate/ proof Download 24/08/2016
k. Date of commencement

I. Description Yarn / Textile processing involving any efflu
processes including bleaching, dyeing, print

Application No: HWRA/IND/N/2024/6452 (Application Fee Exempted)
I. General Information:
Application Type Category/ Type of Application:

Latitude Longitude Location Map 28.93057 75.56554
Total Land area(in sq m) Download

Rooftop area of buildings/sheds(in sq m)

Road/paved area(in sq m)

Green belt area(in sq m)

Open Land (in sq m)

Source of availability No of surface water for

Industrial use, if any

Townships/villages No within 2 km radius of

the Industrial unit

2) Detail of water requirement/ recycled water usage : (Please enclose flow chart of activities and requirement of
Flow Chart of activities and requirement of water Download
Water Balance Chart with water requirement at each Stage. Download
Upload Affidavit for Non/Partial supply of water from local government water supply agency ( in Downloac
case of ground water requirement less than 10 KLD).
Upload NOC/Certificate for non/ partial supply of fresh water/ treated waste from the local
government water supply agency.
Quality of groundwater Fresh Water
Name of NABL(Under Valid Certificate) GOVT LAB
Upload test report of groundwater quality from NABL accredited lab Download
Whether there is expansion of existing industry involving increase in ground water No abstraction after
(i) Total water required(in m3/day) 11.50 Downloa
a Ground Water required(in m3/day) 8.00
b Recycled Water usage(in m3/day) 2.00
C Proposed/existing water supply from any agency(in m3/day) 1.50
(i) Breakup of Waaer Requirement and Uasage:
Activity Existing Additional Total No. of
Requirement Proposed Requirement Operational
(m3/day) Requirement (m3/day) Days in a Year

a.

, R (m3/day)
Industrial Activité 7.50 0.00 7.50 310



lent/emission generating
ing and colouring

1012.50
632.50
250.00
130.00
0.00

water at each stage)

23.12.2020

d

Annual
Requirement
(m3/year)

2325.00

2429
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b. Residential / 2.00 0.00 2.00 310
Domestic
c. Greenbelt 1.50 0.00 1.50 310
Development /
Environment
Maintenance
Application No: 0.50 0.00 0.50 310
HWRA/IND/N/2024/645
e. Grand Total 11.50 0.00 11.50
Source of recycled water ETP
(iii) Breakup of Recycled Water Usage:
(m3/day) (Days)
(a) Total Waste Water Generated: 3.00 310
(b) Quantity of Treated Water Available 2.00 310
i). Reuse in Industrial Activity: 1.50 310
ii). Reuse in Green Belt Development: 0.00 310
iii). Any other use 0.50 310
(c) Total Treated Water Utilized: 2.00
(d) Quantity and mode of disposal of unutilised effluent: 1.00 HSIIDC SEWER
3. Details of existing and/ or proposed groundwater abstraction structures
(a) Groundwater Abstraction Structure-Existing
SNo. Type/ Year of Depth Depth to Discharg Operatio Mode Horse Whether
construction (meter) water e(m3 per nal of lift  Power of fitted with I
/ level hour) hours/ (day)/ pump water meter re
Diamet (meterser days/year or not H
below (mm)
ground
level)
1 bore well/ 45.00/ 32.00 2.00 4.00/ 1 1 NO Yes
2016 25.40 310 PEI
RE(

Source of fresh water requirement being met uptill now

Affidavit duly attested by the Applicant regarding non- existence of
tubewell

Likely date of operation of proposed tubewell Quantum of ground
water recharge(m3/year)

Details of rainwater harvesting and artificial recharge measures for
groundwater recharge in the premises. If the firm has proposed to take D.ownload
up rainwater harvesting and recharge outside the industrial unit
premises, then provide NOC from the concern authority/agency where
the harvesting measures are proposed, if already implemented,
details may

be furnished. (attach report on comprehensive & feasible Rainwater
harvesting/recharge proposal).

Whether the applicant has earlier applied for abstraction N

of ground water to any other Government Agency.

25



620.00

465.00

155.00
3565.00

(m3/year)
930.00

620.00
465.00
0.00

0.00
620.00

Wheter
dermission/
gistered with
IRWA /if so

Details of
permission

s/
RMISION
QUIRED

2431
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SELF-DECLARATION stating that the applicant has not applied for
abstraction of ground water to any other competent Authority/CGWA
Water Efficient Technology will be adopted Consent of operate issued
by HSPCB(CTO)

Impact Assessment Report prepared by the accredited consultant :
Submit IAR of existing / proposed groundwater withdrawal on the
groundwater regime and socio-economic impacts report. Pro-forma for
the report is given in Annexure 1V of HWRA Guidelines dated 10.9.21.
On top of the IAR, provide the Check List + Salient features of IAR, in
the prescribed formats.

Any Other Document/Information Any Other Document/Information

Self Declaration:-

1. | hereby declare that all the documents prescribed in the appiication forn
documents have been uploaded against specified documents. | am also aw:
will lead to rejection of my application without any notice.

2. | hereby certify that the contents of the above Application are true to the
and that no pan of it is false. | understand that if any information furnished |
can take punitive action against me as per the extant rules. Further, | shall ¢
to be granted by HWRA.

Application No: HWRA/IND/N/2024/6452 (Application Fee Exempted)

I. General Information:
Annlicatinn Tuvne Cateanrv/ Tune nf Annlicatinn®

a) Information of payment for Application Fee Total Amount
Mode of Payment

b) Information of payment for Tarrif Fee Total Amount
Mode of Payment

27
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Downl oad Downl oad

1 have been upioaded and no blank / another / irrelevant
are that any false/ wrong submission /uploading of document

best of my knowledge and belief and that it conceals nothing
by me is found to be false, Haryana Ground Water Authority
somply with all the terms and conditions of the permission/NOC

Signature of Applicant with Office Seal (VIMMI BU)
(PARTNER)

28



Application no. :7548691
2434 . 5

Industry id: 18SON16302
Date: 22/08/2023

== Haryana State Pollution Control Board M_\
USPGCE Star Complex, Opp. General Hospital, Delhi Road, Sonepat Ph. 0130- L) :) L
2236119(0) Email:- hspcbrosr @gmail.com S s waar w—
No. :HWM/SON/2023/7548691 DT: 22/08/2023
To
M/s SHREE KRISHNA BUTTONS
PLOT NO 29 HSIIDC PHASE I BARHI SONIPAT
Sonipat
Sub: Grant of Authorization under Hazardous and Other Wastes(Management & Transboundry
Movement) Rules, 2016
1.  Reference of application:7548691 dated: 22/08/2023
2 VIMMI of SHREE KRISHNA BUTTONS 1s hereby granted an authorization for generation,
collection, storage on the premises situated at PLOT NO 29 HSIIDC PHASE I BARHI SONIPAT
Details of Authorization
S No. Name of process and Category of Authorised mode of disposal or recycling |Quantity
Hazardous Waste as per the Schedules I, |or utilisation or co-processing, etc.
IT and III of these rules
1 Industrial operations using Authorized recyclers 0.05
mineral/synthetic o1l as lubricant in KL/Annu
hydraulic systems or other applications, m
Used/spent oil
2 Purification and treatment of exhaust  [Authorized recyclers 0.5
air, water and waste water from the ........ KL/Annu
treatment plants (CETP’s), m
Chemical sludge from waste water
treatment
1.  The authorization shall be valid for a period of 18/08/2023 to 30/09/2026
2 The authorization 1s subject to the following general and specific conditions :-
(i) 1. The unit will comply with provision of all applicable Acts/Rules/Direction of the

Board/CPCB. 2. Unit will submit copy of agreement made with GEPIL for proper disposal of
H.W. 3. Unit will generate its manifest online for proper disposal of hazardous waste through
GEPIL. 4. Unit will submit annual returns on prescribed format before 30th June as per
HOWM Rules. 5. Unit will renew its agreement with GEPIL and unit will apply renewal of
authorization within stipulated time period, please.

Regional Officer Sonipat
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2 4 3 5 Application no. : 7548691

Industry id: 18SON16302
Date: 22/08/2023

For Haryana State Pollution Control Board

Conditions of Authorization:

1.  The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and

other wastes except what 1s permitted through this authorization.

4.  Any unauthorised change i1s personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
mnterval of time.

6.  The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty".

7.  An application for the renewal of an authorization shall be made as laid down under these Rules.

8.  Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,
Forest and Climate Changes or Central Pollution Control Board from time to time.

9.  Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.

10 It 1s the duty of the authorised person to take prior permission of the State Pollution Control Board to
close down the facility.

11  The imported hazardous and other wastes shall be fully insured for transit as well for any accidental
occurrence and its clean-up operation.

12 The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

13 The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-
processing or utilisation of imported hazardous or other wastes shall be treated and disposed of as per
specific condition of authorisation.

14 The importer or exporter shall bear the cost of import and mitigation of damages if any.

Regional Officer Sonipat
For Haryana State Pollution Control Board

(3]
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(2023-24)
FORM 4
[See rules 6(5), 13(8), 16(6) and 20 (2)]

FORM FOR FILING ANNUAL RETURNS

[To be submitted to State Pollution Control Board by 30'“day of June of every year for the
preceding period April to March]

1. Nameandaddressoffacility:SHREE KRISHNA BUTTONS
Plot no 29 Phase-l, HSIIDC, Barhi, Sonipat 131101

2. AuthorisationNo.andDateoﬁssue:HSPCBlConsentl:313101 722/SON/CTO/7548590 Dt.
12.06.2022 (Valid 12.06.2022 to 30.09.2026)

HWM/SON/2023/7548691 Dt. 22.08.2023
(Valid 18.08.2023 to 30.09.2026)

3 Nameoftheauthorisedpersonandfulladdress VIMMI VIJ (mob no: 9560891752)
With telephone,faxnumberande-mail: (E-mail: renuvimmi@yahoo.com)

4, Productionduringtheyear(productwise),whereverapplicable:0.400 MT (approx.)

Part A. To be filled by hazardous waste generators

1; Totalquantityofwastegeneratedcategory-wise:Code : 3.2
Chemical Sludge from ETP — 3 MT (approx.)

2. Quantitydispatched:

(i) Todisposalfacility - NIL

(ii) Torecyclerorco-processorsorpre-processor - NIL
(i)  Others - NIL
3. Quantity utilized in-house, ifany-NIL

4, Quantityinstorageattheendoﬁheyear — NIL (approx.)

Part B. To be filled by Treatment, storage and disposal facility operators

1. Totalquantityreceived-N.A.

2. Quantityinstockatthebeginningoftheyear—N.A.

3. Quantitytreated— N.A.

4, Quantitydisposedinlandﬁllsassuchandaftertreatment- N.A.
9. Quantityincinerated(ifapplicable)-N.A.

6. Quantityprocessedotherthanspeciﬁedabove-N.A.

7. Quantityinstorageattheendoftheyear-N.A.
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Part C. To be filled by recyclers or co-processors or other users

—-—

: Quantityofwastereceivedduringtheyear - N.A.
(i)  Domesticsources
(i) imported(ifapplicable)
2. Quantity in stock at the beginning of the year — N.A.
3. Quantity recycled or co-processed or used — N.A.
4. Quantity of products dispatched (wherever applicable) — N.A.
. Quantity of waste generated — N.A.
6. Quantity of waste disposed — N.A.
7. Quantity re-exported(wherever applicable) — N.A.
8. Quantity in storage at the end of the year — N.A.

ks« SHREE KRISHNA BUTTGNS
Date:08.08.2024 iyl

Place: Sonipat
ized Sigr.atory
Signature &‘i‘?\‘é’ réﬁccupglier or
Operator of the disposal facility

32
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— HARYANA STATE POLLUTION CONTROL noARD l Nott:
o Star Comples, Opp, General Havplial, Delll Road, Sonepat Iy, 0130. 5“20 ;
v 2236119(0) Kwall:. Tapehiror @ gmialleom

Hehed

(Hozardous Waste Manifest)
Foem 10
[See vule 10(1))

TQ: Taryana Stare Ddhtlon Contvot Noanl,
CUL Sevtor- R Panchlula 134109,
ChO1T225TT8T0-1),

Emall: hywhhoRgmall cam

By Recelver To Sender

U |Sender's Nawe, Mallng Address, Phone no |SIREE IKRISIHNA BUTTONS
& Ewall Address: l’lli.ﬂTl'Gf;g?ZJ HSIIDC PHASE | BARHI SONIPAT
9
shrcekrIshmhu[tons'zg@gmall.cum
Authorization Application No.: 7548691
3__lAwtheriration Letter No and Date: HWM/SON/2023/7548691 . 2023-08-22
4__{Authoriration validity: From: 2023-08-18 To: 2026-09-30
5 Trausporter's Name, Address & Plione not Gll_!'lrnl cuvlro Prolectlon and Infrastructure (Haryana) Pvt. Lid.
Village Pall near Pall Mohabatabad Stone Crusher Zone, Faridabad
\f_ Transport's Reglstration No: HR-38-A B-0719
T [Vehicle No. & Type:
Mis Gujarat Enviro Protection and Infrastru
no & email address:

cture (Haryana) Pvt. Lid
Vlll Dge P.ﬂj near Pall. Mohabalabad Stone

0719 | Truek
\S Receiver's Name, Mailing Address, Phone

crusher Zone, faridabad Haryana
-"'ﬁ ha na@Ithramrl}n com =~
9 _Recviver's Authorization No. wula PCB HWWFDBD.“Z[IZI.’I&?SI%I 07-08- 2021
10 {Total Quantity: 10318 MT = : ; S35,
11 |Physical Form: Solid, T
12 |Number of Containers: 1
13 [Nameof Schedule: ™ Jegguy — e
Name of Process/Sub Class/Basel noi.{ /3 | I:uﬂﬂcalnonind trealment,d J ex]ﬁ"ust air, waler and waste water from the ........
! 475 Hiveaument'plants (CETP
Name of Process Waste(Category No] 7 |Chemical sludge ﬁ’om'\waslewatl:r“mlrntnt"""ﬁ
DetailReason of Subclass/Basel nozatv: b2 [ LN TRV S S IR RN
uantity: 0.318 MT
Waste Type: Landfillable
Waste Storape: Others |  bags
Waste DucﬁEtlon' AT F.TP SLUDGE o o
1 |Sender's Certificate: : T A l"‘\r D C"E"‘\' ,\;‘ :\‘;
T hereby declare that the conlanE cl;l' l:chf cons1g,nment aﬁe ful.ly and a::wratelJ n%lmdb:_:d ahove by E:opcrsidpping name and are
categorised. packed, marked, and labeled nndm Ina respecis inpro erm tion- orl:ans b -
ap;Enbh national govemmcnlregu]am X ekl JJ 'F %wmﬁﬂ;\ BUTTENS
NS.
15 | Transporter J\tknm\'ledgemem of Receipts of Wastes: |

Stamp of: Gujarat enviro Protectlon and Infrastructure Daie :10-Jun-24
(Haryana) Pvt. Ltd.
16

Special handling instructions and additional |USE PPE'S

_'MM
17 3

R

ecelver's Certificatlon for recelpt of Hazardous and other waste

Stamp of: MJs Gujarat Enviro Protection and infrastruf Alre tHAqa;a g
L Village Pali, ncar Pall- Mohabatabad Stone crusher Zone, far] ﬂl’"‘
Date:_-_-____ Si i

g ful{ 1 ‘gle
TSI Z0nie, H\REDABAD
** This ls System Generated Manifest for HAZARDOUS AND OTHER WASTE 1,
Created By OCMMS ID;- 1BSON16302 | Created Date:-

Y HROCMMS Haryana **
10-Jun24 | SHREE KRISHNA BUTTONS, PLOT NO 26 HSIIDC
PHASE 1 BARHI SONIPAT]
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glyg B : R ", ..nﬂ, : ﬂ. e

Pvt Limited

Guj
u-r jarat m:ﬁ_ o-Protection >=&5._.»22 cture (Ha w
= ryana

Pali Stone,Crusher Zone,Pali Faridabad, 121001

b — . —

WEIGHMENT SLIP (INWARD)

410000373 | SHREE KRISHNA BUTTONS

PLANNED YE o

- HICLE: / HR-38-AB-0719 /.?O,Hdbr VEHICLE: |HR-38-AB-0719 TICKET DATE: 10.06.2024

™M ) . |

M SITE IN DATE 10.06.2024 TIME: 22:40:00 SITE OUT DATE 10.06.2024 TIME: 23:52:00
MANIFEST NO: /Hacqcquwu /U}Hm."/ 09.06.2024 DRIVER STATUS(Y/N)

GROSS WEIGHT : 5.345

TARE WEIGHT : 5.000

11/06/2024- 10:32

erint Date

NET WEIGHT : 0345

NAME & SIGN

ATURE OF OPERATOR _|
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- IARYANA STATE POLLUTION CONTROL NOAKD ,;’,fﬁ'h"fuw%’
S—— Star Complex, Opp. General Havplial, Delhl Hoad, Sonepal Pl 0130 P 1 .'V:'is'
TLIR19(0) Kmall:- baps brwne @ gall cmm e S
o : s .
RSRee) (Hazardous Waste Manlfest) YLLLOYW.
‘ Form 10
! [See vule 19(1)) 1 . ender

P Mars ama Stare Pdhotbo Contrnd Desiil
JC 1 S & Pam Ml 1NRL0Y,
YIRS

a2 hgs B G pmadl rm

| c e T
(1 [Seoder’s Name, Malling Athdress, Phone no [SHREE KRISHNA DUTTONS

|8 Enoit addeesst. PLOT NO 29 1iSIIDC PITASE | BARIII SONIPAT
| 0811167073
i shicchthshinabultons29@gimail.com

2 Awihedzation Application No.: 1548691

3 Awthoriration Letter No and Date: HAWMSON/02V7548691 , 2023-08-22

1 [ Nutherzation validit: From: 2023-08- 18 T 20206-09-30

3 | Tranypocter's Name, Address & Phoue no; Gn‘.ual enviro Protectlun and Infrastructure (Haryana) Put. Lid.
i Village Pall neae Pall Mohabatabad Stone Crusher Zone, Farldabad

| Tramport's Registration No: HR-38-A B-0719

b
I I:\'rh'm‘lr No & Thpe: 0719 |  Truck
;S | Receiver’s Name, Malling Address, Phone | AU/s Gujarat Enviro Protection and Infrastructure (Haryana) Pvi. Lid
| [po & email address: K \’iggsn Pall. near Pall- Mohabatabad Stone crusher Zone, faridabad, Haryana
I (7290099681 el e
[

: S
~~—|hacyana@Iuthraindia.com —~>

18 [Recriver's Authorization No. with PCB: H\WM/FDBD/2021/13751961 . 07-08-2021

{10 _iTotal Quantity: _ - lo318MT SRRt >
In |'Ph_v£n] Form: Solid, i
]

gl?, Number of Containers: ) L

|
[
13 | Name of Schedule:

Schedule]

|E tredtment planis (CETP's) 2 ¥

| |

[ Name of Process’Sub Class/Basel noi.} "f-!'ai Parification bnd tredimant of —eﬂﬁut alr, water and waste water from the ._.....

?Dd:_’l'f\'emn of Subclass/Basel no: PR LT ARG

| Name of Process Waste(Category No):———| Chemical sludge fromwaste-water treatment=——"

 Quantin: 0318 MT

Waste Tvpe: Landfillable

Waste Storage: Others |  bags

Waste Description: -~ . |ETP SLUDGE

13 | Sender's Centificate: 5 Vel e T : !‘ﬂ—’ '.}"‘_ _;I,‘.'\' AL

o Pl 50 M o e el b vy g o e snd e
appliczble pational government tégi,llalio;ls. RS | ity A e GﬁNA B
Name & Stamp of Industry : SHREE KRISHNA BUTTONS, . iv';ﬁaif:“wdun-za Signature

13 Transporter Acknowledpement of Receipts of W'zsm; )

Stamp of: Gujarat enviro Protection and infrastructure Date :10-Jun-24
(Hary2na) Pyt Lid.

Special handling instructions and addidonal USE PPES

information

I Receiver's Certification for receipt of Hazardous and other waste:

Stamp of: MJs Gujarat Enviro Protectlon and Infrastructure (Halryahia) g\r{]

; o
Village Pali, near Pall- Mohabatabad Stone crusher Zone, [ r{daba‘? &Q"}ej’; ) !e s
Date:_-_-_ Signature e ST s v A 5 Cfloﬂ &

SNS

“ FARiDAg

“* This Is System Generated Manlfest for HAZARDOUS AND OTHER WASTE
Created By OCMMS ID:- 1850N16202 | Created Date:- 10-Jun.24 | SHREE KRISH

PHASE | BARHI SONIPAT]

by HROCMMS Haryana *
NA BUTTONS, PLOT NO 29 HSIipC

35
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HARYANA STATE POLLUTION CONTROL HOARD
Star Complex, Opp. Genernl Hosplial, Delhl Rond, Sonepat I'h, 0130.
22I6119(0) Bmallz lnpchirnsr@grinll.com

(Hazardous Waste Manlifest)
Form 10

_Cnpyll

R ey
i Munlres(] ) ]
i'? b el {ﬁ'

H,

wHrIre

HQ. Waryana Stare Pllution Contrel Duand,
Ca11, Sector 6, Pamhhula 131103,
I'h 0172-2571870-7),

[See vule 10(1)]

Iy Sewler To HSPCH

Emall: hypebho@gmall com

1 |Sender's Name, Malling Address, Phone no
& Emall Address:

SHREE KRISHNA BUTTONS

PLOT NO 20 HSIIDC PHASE | BARHI SONIPAT

9811167073

|Authoriration Applicatlon No.:

7548691

shreckrishnabuttons20@amall.com

HWM/SON/2023/7548691

2023-08-22

Autheriration valldity:

From: 2023.08-18 To: 2026-09-30

2

3 |Authorization Letter No and Date:
1

5

Transporter's Name, Addreess & Phorne no:

Gujarat envlro Prolection and Infrastructure (Haryana) Pvi, Lid.
Village Pall near Pall Mohabatabad Stone Cms!g ZuLc.vFarldabad

HR-38-A B-0719

6__|Transport's Registration No:

7 Vchicle No, & Type: 0719 |  Truck

5 [Receiver's Name, Mailing Address, Phone  [M/s Gujarat Enviro Protection and Infrastructure (Haryana) Pvt, Lid

no & email address: | Village Pall, near.Pall- Mohabatabad Stone crusher Zone, faridabad,Haryana
:{| 7290099681 -
===-|haryana@|uthraindla com—=-
6 9 [Receiver's Authorization No. with PCB: _|HWM/FDBD/2021/13751961 . 07-08-2021
10_|Total Quantity: fESR j £ s

11 [Physical Form:

12 [Number of Containers: 1

13 [Name of Schedule: - “|Schiedule] T
¥ - oy A b -
Name of Process/Sub Class/Basel nol..é ii‘\i gﬁf{ﬂ%i?ﬁ ;;E%eg_r :!Q{?;ﬂzljst alr, water and waste water from the ........

Noj:—=|e

Name of Process Waste(Catepo:
DetailReason of Subclass/Basel.ng:2

Quantity: 0.318 MT

Waste Type: Landfillable

Woaste Storage: Others | bags

Waste Description: ~+% . |[ETP SLUDGE =53 P,

e i

14 (Sender's Certificate: % e % g S
I hereby declare that the conténts of the consignmen are Tully and accuralelj'dv.scrlbcr:i abov,e by Ernper shipping name and are

categorlsed, packed, marked, and labeled, and are in al respects § ' for-tra
applicable national government régulations, -5 S ‘Pzei?“' ‘ijpp_.qf,pqq@_tl_grlf_;r;trwpp} ’W’ﬁ'?ﬁS’HN l»j?_i"g;\j S
" * i - .
Name & Stamp of Industry : SHREE KRISHNA‘BU,'!‘]"'OE' / ¢ :10-Jun-24 Signature
6 I5 | Transporter Ackn owledgement of Receipts of Wastes: ! Authari=a7 G gr.atory
o \nfragy, ~ :
Stamp of: Gujarat enviro Protect] d inf} QP"‘ ,0%
- rol ]
D Gt on and infrastructure Date :10-Jun-24 ﬁ.‘p Signature '8:_
<
6" |Speciat handling insteuctions and sdditionas |USE PPE'S d Poli 3
information \_ A — mg
17 Recelver’s Certification for receipt of Hazardous and other waste: ‘5}4\_/’3‘5
04.'/?{5; el
Stamp of: M/s Gujarat Enviro Protection and infmlru:lurﬁﬂiamnql. td
Village Pall, near Pall- Mohaba s IE j
fabad Stone crusher Zone, farida@laENY, rotectj
Date:__-_ - Signature h S ATy P on &
Forcrser P g |

¥ <one, FARIDABAD

.

** This Is System Generated Manifest for HAZARDOUS AND OTHER WASTE by HROCMMS Hary
ana **

Created By OCMMS ID;. 1BSONI1G302 | Created Date:- 10 -J
: - 10:-Jun-24 | SHREE KRISHNA BUTTONS, PLOT
PHASE I BARHI SONTPATY ' e

——



\
LT

A .4
AR i "///u -.'
/o S/ \\Wsoiamng/ A\

Uil . INDIA

= 4%3 L | N DI>A NONJU D |;
m«’r,.ry XM ‘-f’w”’“ M‘“ v. ez 77 (W on B0 AR Onr 717
gﬁvrgn HARYANA K 620384
B

g
THIS Agreement is made at Faridabad on this_ 3] day of Docembede 2022

. BY AND BETWEEN

Gujdrat Enviro Protection and Infrastructure (Haryana) Pvt. Ltd., a company incorporated and registered under
the provisions of the Companies Act, 2013 and having its registered office at 370, S V P Road, Shop 8, Plot 384,
Ci ala Bldg. Opp. CBI Prathna Samaj, Nr. Harkishandas Hospital, Mumbai (Maharashtra) (hereinafier referred

GEPIL (Haryana) which expression shall unless repugnant to the context or meaning thereof shall mean and
inchéde its successors, representatives and permitted assignees etc.) of the FIRST PART

S AND
M/s.. 5\\‘(&1 \{‘(L&‘\M Bute g __which is a Company /

Parl%ership Firm / Proprietary Concern duly incorporated under the /provisions of
: located at ?\M—Nofgﬂ, HSUYC, Phage-1, J:nggfﬁzé Arﬁ’\
Bax\sd o g*;gi and having its registered office at
(hereinafter referred to as The Client which expression shall unless repugnant to
the ftontext or meaning thereof shall mean and include its successors, representatives and permitted assignees

etc.) of the SECOND PART.

Recaals

REAS Haryana Environmental Management Society (HEMS), a society registered under the
Societies Registration Act, 1860 having its registered office at SCO 45, 1* floor, Sector -31, HUDA Market,
Gurgaon, Haryana acting as a nodal agency of the Government of Haryana has awarded the work to a
Consortium of Members led by Gujarat Enviro Protection & Infrastructure Ltd. (GEPIL) for development and
operation of a Hazardous Waste Management Facility (HWM Facility) at Village Pali, Near Pali-Mohabatabad
Stone Crusher Zone, Faridabad, Haryana on the leasehold land as per Lease Agreement executeagetween

For Cg;?:at mvnr%nﬂ?m’l Qﬁnw W'“d ion, Faridabad (MCF) on 19" April 2005. upes K ASHNA BUT
Infraftructure {Haryan , For Shi ' \\1J
i parinel
SIGNED for & on Behalf of GEPIL (Haryana) L SIG for & on behalf of Client

i Cianat
”':rg:'c.t»cr/'f-\.uthemsad Signatery

g
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AND WHEREAS the Consortium of Members led by GEPIL have formed a Special
Purpose Vehicle (“SPV”) called Gujarat Enviro Protection & Infrastructure (Haryana)
Pvt. Ltd. (GEPIL (Haryana)) to develop, operate and maintain the said Hazardous Waste
Management Facility at Village Pali, Near Pali Mohabatabad Stone Crusher Zone,
Faridabad, Haryana through an Agreement executed between HEMS, GEPIL (Haryana)
and GEPIL, Surat on 30™ June 2005.

AND WHEREAS the Party of the First Part is inter alia engaged in the business
activities of development, operations and maintenance of infrastructure projects for
hazardous waste management as specified in Hazardous Waste (Management and
Handling) Rules, 1989 as amended in 2000, 2003,2008 and now Hazardous
Waste (Management, Handling and Transboundary Movement) Rules, 2016 and
subsequent amendments (hereinafter referred to as "The Rules") and has been given
authorization by Haryana State Pollution Control Board (HSPCB) to set up an
Integrated Common Hazardous Waste Treatment, Storage & Disposal Facility (TSDF)
at Pali, Near Pali Mohabatabad Stone Crusher Zone, Faridabad, Haryana.

AND WHEREAS the Party of the Second Part is generating hazardous waste and has
approached the Party of the First Part for managing and disposing off its Hazardous
Waste as per applicable rules since the Party of the First Part has set up the said facility at
Pali, Near Pali Mohabatabad Stone Crusher Zone, Faridabad, Haryana.

AND WHEREAS the Party of the First Part has agreed to accept Hazardous Waste
generated by the Party of the Second Part for collection, transportation, storage, treatment
and disposal on the mutually agreed terms and conditions stated hereunder.

THIS DEED THEREFORE WITNESSES AS FOLLOWS:
1. DEFINITIONS AND INTERPRETATIONS

1.1 "TIME" shall be stated in Hours and shall mean Indian Standard Time.

1.2 "DAY" means a period of twelve (12) consecutive hours beginning at 08.00 hours
and ending at 20.00 hours.

1.3 "WEEK" means a period of seven (7) consecutive days beginning from a day.

1.4 "MONTH" means a period beginning at 08.00 hours on the first day of Calendar
Month and ending at 08.00 hours on the first day of succeeding Calendar Month.

1.5 "YEAR" means a period of three hundred and sixty five (365) consecutive days or
three hundred and sixty six (366) consecutive days when such period includes a
twenty ninth (29th) day of February beginning at 08.00 hours from a day.

1.6  "FINANCIAL YEAR" means a period of three hundred and sixty five (365)
consecutive days or three hundred and sixty six (366) consecutive days when such
period includes a twenty ninth (29th) day of February beginning at 08.00 hours
from a day. It starts from 1st day of April month of the year and ends on 31st day
of March month of next year.

1.7  “ACTIVE TERM” means the term during which GEPIL (Haryana) shall receive,
transport, store, treat, recycle, recover and dispose of the hazardous waste at the

TSDF 51te 2s rz-}uthorlzanon granted by the HSPCB. | A BL ﬂ'Qt\
Protec o e or GHREE KRISHNABU

\VL

L "
r /\WWW' \ partné!
SIGNED for & on Behalf of GEPIL (Haryana) " "SIGNED for & on behalf of Client

,’,A'\' orised Signatory
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“FORCE MAIJEURE” means any event or circumstance or combination of events
or circumstances beyond the reasonable control of either party (the “Affected
Party”) and such event or circumstance cannot by exercise of reasonable diligence
be prevented or cause to be prevented; cannot, despite the adoption of reasonable
precautions or alternative measures (where sufficient time to adopt such
precautions or alternative measures before the occurrence of such event or
circumstance is available) be prevented; and which materially and adversely
affects such party’s performance of its duties and obligations under this
Agreement.

The headings of or title to the Clauses in this Agreement shall not be deemed to be
a part thereof or be taken into consideration in the interpretation or construction
thereof.

Words imparting the singular only also include the plural and vice versa where the
context so requires.

“TSDF” means Treatment, Storage & Disposal Facility operated by GEPIL
(Haryana) located at Village Pali, Near Pali Mohabatabad Stone Crusher Zone,
Faridabad, Haryana

HSPCB means Haryana State Pollution Control Board, CPCB means Central
Pollution Control Board and MoEF means Ministry of Environment and Forests.
“Client” means a Company / Partnership Firm / Proprietary Concern / Co-
operative Society, AOP etc which generates hazardous wastes as defined in the
Hazardous Waste (Management & Handling Rules)1989 as amended in 2000,
2003, 2008 and now Hazardous Waste (Management, Handling and
Transboundary Movement) Rules, 2016 and subsequent amendments.

PERIOD OF AGREEMENT

The present Agreement shall remain in force for the Active Term or five years
from date of agreement unless terminated earlier due to any of the reasons
mentioned in this Agreement.

GEPIL (Haryana) will issue a Registration Certificate valid for 5 years effective
from date of agreement. The registration shall need to be renewed including
execution of fresh Agreement by the Client at least three months before the expiry
of the current Agreement.

TERMINATION OF AGREEMENT

Both the Parties hereto agree that the present Agreement shall automatically come
to an end in any of the following eventualities:

i.  On expiry of Authorization granted to the Client and the same having not been

renewed by the Client or of the same having not been granted by Haryana
State Pollution Control Board (HSPCB).

ii.  On expiry of HEMS membership and the same having not been renewed by

the Client or of the same having not been granted by HEMS.

This AGREEMENT can be terminated by the Client after giving a written Notice
rof atdeast 30 (ﬂlxs 1to the other party. The provision relating to minimum charges

c+ishall be a‘pﬂ ca le, during the notice period in accordance with Clause 10.2.

For SHREE mw&« BUTTONS
’\M}'L 3

o adSionafODON *
o SIGNED o & 57 Bahalf of GEPIL (Haryana) SIGNFD for & on behalf df &Hint

-t d -
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Both the Parties hereto further agree that in case of the present Agreement coming
to an end owing to any of the aforesaid eventualities, it will be the sole
responsibility of the Client to handle, treat and dispose off its Hazardous Waste in
accordance with the relevant provisions of law.

REGISTARTION

The Client shall pay non refundable charges of ¥ 1000=00 (Rupees One

. Thousand Only) towards Registration every five years.

The Client shall pay non refundable charges of ¥ 8000=00 (Rupees Eight
Thousand Only) towards Finger Printing Analysis of the waste to be conducted by
GEPIL (Haryana) for waste characterization.

After having registered, if the registration is terminated within the validity period
of the present Agreement because of any reason stated in this Agreement, then in
that event, the registration can be revived on payment of non-refundable re-
registration charges of T 500/- ( Rupees Five hundred only). Suchre-
registration shall be valid till the expiry of the last Registration Certificate.

The registration under this Agreement is not transferable in any manner
whatsoever.

IREATMENT & DISPOSAL CHARGES

The Treatment and Disposal charges for various types of hazardous wastes are
mentioned in Schedule I to this Agreement. The Treatment & Disposal Charges
applicable under this Agreement for different types of wastes generated by the
Client are as follows:

40

Sr. | Type of Wastes Treatment and Disposal| Quantity(In MT)
No. Charges (I Per MT)
1 ETP Sludge 1,815/- 0.500
2
3
4
S I .
6

(Attach sheets in case of more types of wastes)

GEPIL (Haryana) shall charge the Client towards treatment & disposal on the
basis of weighment to be done at the TSDF site. If the Weigh Bridge at the site is
not working, it will be weighed at an outside Weigh Bridge approved by GEPIL
(Haryana).

The rates specified in Schedule I to this Agreement are based on general
characteristics of the specified type of waste. In case any waste of the Client that

Protgction And
N

' 4

Infrastructure {(Harya
«\A‘V& Porine’
SIGNED for & on Behalf of GEPIL (Haryana) SIGM for & on behalf of Client

Mirector/Authorised Signatory
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either does not fall under the mentioned categories or requires special type of
treatment before or after disposal, the Client agrees to pay the rates for the same
which shall be fixed on case to case basis depending upon the characteristics of the
waste & treatment required in consultation with HEMS.

TRANSPORTATION CHARGES

The Client has requested GEPIL (Haryana) to provide NIL __ numbers of storage
containers of _ NA  capacity each to avoid frequent transportation. GEPIL
(Haryana) has agreed to provide the said containers in consideration of which the
client has agreed to pay . NA (Rupees NA )
as interest free security deposit to GEPIL (Haryana). The Client shall be
responsible for the security and upkeep of as well as any damage caused to the
container while it is lying at the premises of the Client.

M/s. GEPIL (Haryana) shall provide the fleet of waste transport vehicles of
different capacities duly authorized by HSPCB. As per the requirements of the
Client, lowest capacity vehicle for transporting its Hazardous Waste on full
vehicle load basis to the TSDF Site shall be sent by GEPIL (Haryana) at the cost of
the Client.

The Transportation Charges for transportation of waste from location of Client to the
TSDF site are mentioned in Schedule II to this Agreement.

The Transportation Charges applicable under this Agreement at the current rates,
excluding taxes, are ¥. _(AS PER SCHEDULE -2) per km per MT Taxes, as
applicable, are payable extra.

REVISION OF CHARGES

The Client covenants that various notified charges like Treatment & Disposal
Charges, Transportation Charges etc and any other unforeseen charges under this
Agreement for its Hazardous Waste shall be subject to revision and inclusion
during the currency of this Agreement in consultation with HEMS, as and when
such revision is called for due to any reason whatsoever. GEPIL (Haryana) shall
inform the Client about such revisions in advance through a separate letter.

All Government, municipal, panchayat taxes, duties, levies, octroi, tolls, service tax
etc., as applicable from time to time, related to transportation, treatment, storage,
disposal and other services rendered under this Agreement shall be borne by the
Client. In case the same are paid by GEPIL (Haryana), the Client shall reimburse the
amount thereof to GEPIL (Haryana).

Service Tax or any other existing taxes as applicable presently on services related to
disposal of hazardous waste have to be paid by the client.

OBLIGATIONS OF THE CLIENT

While entering into the present Agreement with GEPIL (Haryana), the Client shall
submit the categories of Hazardous Waste along with the quantity and its desire to
dispose off the same by GEPIL (Haryana). The said categories of Hazardous
Waste shall be as per the parameters specified in the Schedules of Hazardous
Waste (Management, Handling & Transboundary Movement) Rules 2016, as
amended from time to time.

i Envire Proteglion And

et Cevrirn Pry

5

4
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SI%@(@Q%%W@!WW'" (Haryana) SIGMfor & on behalf of Client
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The Client shall get the Authorization from HSPCB permitting the Client to send
its Hazardous Waste to the TSDF Site for treatment and disposal and that it shall
be the responsibility of the Client to get the same renewed from time to time,
failing which GEPIL (Haryana) reserves its right to repudiate the
present Agreement under intimation to HSPCB and HEMS.

The Client shall make all the proper, necessary and adequate arrangement for
keeping production records and the Hazardous Waste generated from
these processes. The Client shall provide relevant and correct information with
respect to process, waste quantity and characteristics (physical & chemical),
nature and toxicity of waste as and when asked for by GEPIL (Haryana). This
information may be forwarded to HSPCB / CPCB / MoEF/ any other Statutory
Authority, if asked for.

The Client shall be required to maintain the record of Hazardous Wastes
generated, stored and sent for treatment and disposal to GEPIL (Haryana). The
records so maintained shall be subject to cross check and physical verification by
authorized representative of GEPIL (Haryana) through visit to Client’s premises.
GEPIL (Haryana) reserves right to reject collection of the hazardous waste spilled
over the ground and containers whose exteriors are soiled by spillages. The Client
shall locate the storage facility in such a way so that the same shall be accessible
to the waste transport vehicles of GEPIL (Haryana).

i. The Client is required to intimate GEPIL (Haryana) when it has minimum one
vehicle load of waste to be lifted, through letter / Fax / Email to send waste
transport vehicle at least five days in advance from the date of collection.

ii. On arrival of the same at the Client’s site, the Client shall be responsible for
loading its Hazardous Waste into the said waste transport vehicle within three
hours of arrival at the Client’s site counting from the time of reporting at the
security gate of the Client.

iii. If the detention of the said waste transport vehicle at the Client’s site exceeds
the time limits stipulated in Schedule II to this Agreement, there shall be
levied detention charges at the rates as mentioned in Schedule II to this
Agreement. The Client may detain the vehicle for a maximum of six hours
including time stipulated for loading.

iv. In case, for any reason, including detention for more than six hours, the
vehicle is sent back to GEPIL (Haryana) without giving the waste even afier
having been requisitioned by the Client, the Client shall pay the transportation
charges for the full capacity load of the vehicle.

Before the Hazardous Waste is loaded into the waste transport vehicle and
dispatched to TSDF site, the Client shall ensure that the said waste is packed in a
manner suitable for transportation and that the said packed waste withstands
physical and climatic conditions and does not result in any kind of leakage,
spillage and accident etc causing adverse impact on health and environment.

1 Al
protection A

1

\)':\.\ M

pannel

A

arised Signatory

ithodised Sig :
SIGNEDfor & on Behalf of GEPIL (Haryana) S@Hﬁ) for & on behalf of Client
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If and when an accident occurs while loading Hazardous Waste at the Client’s
site, the Client shall immediately report the same to HSPCB and other authorities
as per the Rules and also to GEPIL (Haryana).

Waste

i The Client agrees to maintain waste characteristics close to Finger Print
Analysis Report of the waste (attached as Schedule III to this Agreement). In
case of variation of over 5% in waste characteristics mentioned in the said
Schedule, the Client covenants to pay the revised treatment and disposal
charges determined for its specific waste type and characteristics failing which
the Client shall accept the hazardous waste back at its own cost in accordance
with Clause 8.9 (ii) and 8.9 (iii).

ii. The Client shall be required to accept Hazardous Waste back and bear the

cost of return transportation of full vehicle load, if the same is rejected by
GEPIL (Haryana) due to any of the following reasons:

a) The variation in waste characteristics is beyond 5%.

b) The wastes contain unacceptable wastes types as listed under Clause
9.2.

iii.  If the Client fails to do so within 2 days of reporting the matter, its registration

8.10

8.11

8.12

8.13

8.14

Infra

For Gudeqmredlmaccg dar

m~edrri '.’L e i

will be terminated with intimation to HEMS. In the event of waste rejection,
the Client shall be totally responsible and liable for any consequence arising
thereof and GEPIL (Haryana) reserves all rights to take any suitable actions
under the law.

During wet period of monsoon season, Hazardous Waste may not be accepted at
the TSDF Site. During this period Client is required to make a provision to store
its Hazardous Waste for a minimum period of four months, as per the requirement
of HSPCB.
GEPIL (Haryana) may request the Client, under intimation to HEMS, to provide
any additional information, as may be required, for treatment and disposal of
waste or as asked for by HSPCB / CPCB / MOEF / any other Statutory Authority.
The Client shall send the said information to GEPIL (Haryana) at least two days
before the scheduled time, if specified by the information seeking authority else
within two weeks time.
The Client shall comply with the provisions of Environment (Protection) Act,
1986 and the Rules as amended from time to time as also with the conditions of
the present Agreement and that any breach committed thereof shall render the
Client not eligible for disposing of its Hazardous Waste in TSDF site.
The Client shall not claim any right, interest or privilege in or in relation /
connection with Hazardous Waste accepted at the TSDF site.
In case of any change in constitution of firm or company or proprietary concern,
company name, products or quality and/or production rate of products or waste
quantity or characteristics, the Client shall intimate GEPIL (Haryana) by written
notification by registered letter / speed post / courier prior to proposed date of
change and get th Mwaste Finger Printing Analysis done again, where ever
'ih dceord cewith Clause 4.2.

>hb s \ . )
S
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M
"\V‘}' P armef

SIGNED for & on Behalf of GEPTL.\Haryana) SIGNED for & on behalf of Client

Dire clof
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QUALITY

The Client hereby covenants to ensure that its Hazardous Waste shall, under all
circumstances, conform to the norms specified by HSPCB and as prescribed under
the provisions of law for the time being in force.

The Client agrees not to send the following type of wastes which could be
detrimental to the environment, safety of the facility and to the persons handling it
in any manner:-

i. Wastes containing explosive substances (An explosive substance is a solid
or liquid substance (or mixture of substances) which is, in itself, capable by
chemical reaction of producing gas at such a temperature and pressure and at
such a speed as to cause damage to the surroundings.)

ii. Waste which has an obnoxious odour.

iii. Waste which is flammable (Flash point below 65°C)

iv. Waste which contains shock sensitive substances (Shock sensitive refers to
the susceptibility of a chemical or substance to rapidly decompose or
explode when struck, vibrated or otherwise agitated.).

v. Waste which contains volatile substance of significant toxicity.

vi. Wastes containing Radio active substances

QUANTITY

Subject to the conditions mentioned under Clause 3.2, the Client agrees to send on
firm basis to GEPIL (Haryana), its own Hazardous Waste subject to maximum of
---------- MT per day and __0.500 _MT per annum, which will be called the
Contracted Quantity.

If the Client wants to send the requisite Hazardous Waste less than 90% of the
aforesaid Contracted Quantity, than in that event, the Client can request GEPIL
(Haryana), along with necessary justifications, for change in its Contracted
Quantity twice in a year by providing at-least three months notice. The client shall
still be liable to pay to GEPIL (Haryana) for the Minimum Quantity i.e. 90% of
the Contracted Quantity till the expiry of three months notice period. The receipt
of waste shall be monitored by GEPIL (Haryana) on quarterly basis and charges
for deficit, if any shall be billed accordingly. In case of Force Majeure conditions
at the Client’s premises leading to reduction in annual waste generation, the
liability to pay for minimum quantity shall be waived for the period of Force
Majeure.

If the Client exceeds the annual Contracted Quantity of Hazardous Waste for
disposal, then in that event Client covenants to increase the security deposit
accordingly as per Clause No. 11.1.

BILLING AND PAYMENT OF CHARGES

The Client shall effect arr gn?ement to make the payment of interest free Securijty
Deposxt of ? ('+§A ( (Rupees . :

/ N

SIGNED for & on Behalf of GEPIL (Haryana) SIGNED for & on behalf of Client
~irector/Authorised Signatory
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}\u " AMO] A bty Arg Only) equivalent to Treatment & Disposal
Charges of its Hagardoﬂs Waste for two months of Contracted Quantity that shall
always be maintained at a value twice or more than the Transportation, Treatment
& Disposal Charges for one vehicle load waste. The said amount of interest free
Security Deposit will be refunded only on the termination of this Agreement afier
adjusting other / pending claims of GEPIL (Haryana) against the Client, if any.

In case of insufficient balance (Security Deposit) in the Client’s account, GEPIL
(Haryana) shall not send the waste collection vehicle.

GEPIL (Haryana) shall raise the bill against each waste disposal consignment
(towards Transportation, Treatment & Disposal Charges) within three days of
receipt of the waste at the TSDF Site. The client shall pay the bill within 30 days
from the date of issue of bill.

The Client shall, upon receipt of the bill from GEPIL (Haryana), make full
payment on or before the due date mentioned in the bill. In case of delayed
payment by the Client, interest at the rate of 15% per annum shall be charged by
GEPIL (Haryana) on delayed payments. .

In case of default / dishonor in payment, GEPIL (Haryana) shall give seven days
notice to Client, with information to HEMS, for settlement of outstanding dues by
effecting the payment through DD/pay order along with interest else the
Registration of Client shall be cancelled.

In the event of cancellation of Registration due to reasons mentioned under Clause

11.5, the client can re-register upon payment of balance dues along with interest

through DD / Pay order apart from non-refundable re-registration charges in
accordance with Clause 4.3.

DEFAULT

If the Client fails and /or defaults in the discharge of any of his obligation under
the present Agreement, the GEPIL (Haryana) after serving seven days notice shall
have discretion to (i) cancel the Client’s Registration & refuse to accept
Hazardous Waste of the Client for disposal, and (ii) notify to HEMS and HSPCB
the name of the Client informing about such default.

In the event of Client committing any breach/violation of any condition of the
present Agreement or any provision of Law / Act / Rules for the time being in
force, GEPIL (Haryana) reserves its right to suspend / cancel the registration for
such period as it deems fit with information to HEMS.

Where an offence under the Environment (Protection) Act 1986 or under the
Rules framed thereunder, has been committed by the Client or is attributed to any
negligence on the part of the Client which shall include its Director, Partner,
Proprietor, Manager, Secretary, Officer etc. and if such Client is guilty of the
offence or is liable to be prosecuted against and punished accordingly, no suit,
prosecution or legal proceeding (s) shall lie against GEPIL (Haryana) for the
offence committed by the Client .

GEPIL (Haryana) reserves its right to issue a show cause notice to the Client, with
information to HEMS, if it is of the opinion that the Client has contravened the
pr0v151ons of the present Agreement, requesting the Client to remedy the

or L;l‘) yrat Envir uon
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SIGNED fox & 0m Behalfof GEPIL (Haryana)
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SIGNED for & on behalf of Client
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contravention within 15 days time. The said notice served shall specify the
measures to be taken by the Client in remedying the said contravention.

INDEMNITIES

The Client shall be deemed to be in exclusive possession and control of the said
Hazardous Waste and shall be fully liable and responsible for its arrangement,
appurtenances and properties before completely loaded waste transport vehicle of
GEPIL (Haryana) leaves the Client’s premises.

Accordingly the Client hereby covenants and agrees to fully protect, indemnify
and hold GEPIL (Haryana), its employees, agents and successors and assignees
harmless against any and all claims, demands, action, suits, proceedings and
judgment and any and all liabilities, costs, expenses, damages or losses arising out
of or resulting from or incidental to or in connection therewith, which may be
made out against successors and assignees or by third parties on account of
damages or injury to property or persons or loss of life resulting from or arising
out of the installation, presence, maintenance or operation or the intake
arrangements, appurtenances and properties of the Client .

It is also agreed by and between the Parties hereto that GEPIL (Haryana) is not
and shall not be liable in any manner whatsoever due to any negligence and for
any reason or otherwise of the Client, in disposing its Hazardous Waste at the
factory site of the Client or at any other place.

FORCE MAJEURE

In case of any Force Majeure event at the site of the Client, GEPIL (Haryana)
shall not be saddled with any liability contingent or otherwise but in that case, it
shall be the sole liability of the Client.

In case of any environmental risk arising during the performance of this
Agreement at the TSDF site either due to Force Majeure event or due to
circumstances beyond the reasonable control of the parties hereto, neither of the
parties shall be liable for the consequences arising there from.

Both the parties hereto agree that due to change in any laws related to waste
disposal mechanism / criteria or due to any directive of any Court or Authority, if
GEPIL (Haryana) is to incur any additional financial burden consequent upon any
alteration and / or modification in respect of land-filled waste, then, in that case
the Client shall be liable to contribute for the same in proportion to its disposal of
Hazardous Waste quantity in TSDF site. The actual burden shall be determined in
consultation with HEMS.

Both the parties hereto agree that in any event of there being order in form of any
injunction, stay or otherwise from any Court, HSPCB or any other Authority
stopping the functioning of the Site or otherwise whereby GEPIL (Haryana)
becomes unable to accept Hazardous Waste of the Client, GEPIL (Haryana) shall
not be responsible or made responsible and / or be liable in any manner in that
regard and that in such an eventuality, it shall be the responsibility of the Client to
get the needful done in respect of disposal of its Hazardous Waste.

tection Anc

- * Drn
arat Enviro PTo
ar na) Pvt.

Y

“irectof

N
SIGNED for & on Behalf of GEPIL (Haryana) SIGNED for & on behalf of Client

5 ; ional
authorised 3ignad
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PREVIOUS CORRESPONDANCE

Save and except all discussions and meetings held and correspondence exchanged
between GEPIL (Haryana) and the Client in respect of this Agreement and any
decisions arrived at therein in the past and before coming into force of the present
Agreement, no reference of such discussions with the Client for interpreting the
present Agreement or otherwise shall be made. Whereas, Waste Data Sheet and
Application Form, will be treated as part of this Agreement.

ARBITRATION

In case of any dispute or difference of opinion that may arise out of the present
Agreement, the matter shall be settled by the parties by mutual negotiations to be
concluded within 45 days from the date of intimation of existence of dispute or
difference of opinion, as the case may be, by one party to the other party, failing
which, the matter shall be settled through arbitration. Both the parties shall
appoint an arbitrator each, and the two arbitrators so appointed, shall appoint the
third arbitrator. The third arbitrator shall be the presiding arbitrator of the panel.
The arbitration shall be as per the Arbitration & Conciliation Act, 1996. The
venue of arbitration shall be Faridabad. The arbitration proceedings shall be
recorded in English and the arbitration award shall be final and binding on both
the parties.

LA ERNI

The present Agreement shall be subject to Indian Laws, rules and regulations and
notifications etc. issued under such laws.

AMENDMENTS:

GEPIL (Haryana) may, if required at any point of time make suitable change in
the present Agreement in consultation with HEMS after serving a notice to the
said Client.

Protection And

(Haryana) PVin\td.

SIGNED for. & o BebalfiofFFPIL (Haryana)

47
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19.  JURISDICTION

19.1 Subject to the provisions of Clause 17 of this Agreement, the parties hereto
mutually agree that the Civil Courts at Faridabad only shall have jurisdiction for
all the disputes/differences arising out of this Agreement.

20.  The addresses of the parties hereto, unless changed by written notification to be
given at least 15 days in advance by registered letter prior to proposed date of
change, shall be as follows:

1) M/s. Gujarat Enviro Protection & Infrastructure (Haryana) Pvt. Ltd.
Reg. 370, S V P Road, Shop 8, Plot 384, Cigaretwala
Bldg. Opp. CBI Prathna Samaj, Nr. Harkishandas
Hospital, Mumbai (Maharashtra)
2)

IN WITNESS WHEREOF the parties hereto acting through their properly constituted
representatives have set their hands to cause this Agreement signed and executed in their
respective names and on their behalf.

48

For and on behalf of
& Ct\{\ﬁ g v
GE%[\LMWF?\; pvt. Ltd ONS
infrastructure {rarya
Parinet
c+ oo s fputhorised Signato =gy vy V)
Nathe / : Mr.Ashwani Kumar Name : 'mm Vi)
Designation : (Site Head) Designation : ) hé
Address : Gepil (hr) Address : ?) o% Nrﬂq HEND<
7 Jugtwal AT
. - J(Bc\tf“) (S~ )

Witness Witness
| U : |
Name : Love Gautam. Name
Designation : Manager Designation
Address : Gepil (hr) Address
2 ieraenacnionannrons . S
Name : Name :
Designation : ' Designation
Address / Address

-or Gujarat En For SHREE KRISHD ONS

:"‘lf'{ ructure i ?"’“"‘?1' Ve . o ”i

A Partnet 12
SIGNED for & on Behalf of GEPIL (Haryana) "~ SIGXED for & on behalf of Client

""W"tﬁ
&)

rector/Author
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HARYANA

o ==

PROTECTING AUTURE

Schedule - 1
Rates for Landfill, Solidificat ion & Stabilisation and Incin eration (Effective Fro m 01 /04 /2022 )
Uptod400MT ‘ 401 To 700 MT 701 To 1200 Above
, —— | LoMT | 1200 M T
@a. Fixed Landfill C harges (Rs. Per M T) | 1815 1794 1773 | 1761
b. Solidification & Stabilisat ion Charges (Rs per M T) ‘
Waste : Additives | !
1:0.10 | 2608 | 239 2375 2347
1:0.20 ! 3409 3242 ! 3307 | 3272
. 1:030 4038 3962 | 3922 3882
1:0.40 4510 4422 4374 | 4332
, 1:0.50 4983 4887 4839 4784 -
1:0.60 5598 5489 | 5435 5374
1:0.70 6213 6083 | 6023 5961
, 1:0. 80 6761 6626 6556 6489
1:0.90 7248 7105 7028 6961
1:1.00 7732 7576 7500 7419

¢. Variable Incineration Cha rges (Rs. Per M T) - for a category of w aste of a particular calorific value (in KCal/Kg )

as per the ra nges given belo w : . o
(Calorific value

Upto 2500 KCal/ke | 21111 20480 20271 | 19845

\Greater than 2500 & up to 4500KCal/kg 17347 | 16826 16658 16308

Greater than 4500 KCal/kg | 14522 | 14077 | 13932 | 13652
Notes:-

1. The above rates are valid up to 31.03.2023. Thereafter the rates shall attract escalation @ 4% on annual basis.

2. The above rates are for the specified type of waste. In case any waste that may require special treatment prior
to its disposal, thc rates for such waste shall be fixed on case to case basis depending on the
characteristics of waste & treatment required in consultation with HEMS

3. The rates for solidification and stabilization are for the waste that requires additives up to 1:1.0 ratios. If the
waste requires additives more than 1:1, the rates shall be charged depending on the quantity of additives
required to be added & its bulking factor to be decided in consultation with HEMS.

4. The rates of Solidification & Stabilization as well as rates for incineration include landfill charges. No extra
charges will be levied for residue disposal landfill.we will charge 5% CRF charges on total invoicing as per hems
guideline in case of secured landfill and Solidfication & Stabilization.

5. The above rates are exclusive of any statutory levies which will be payable extra.
6. Process for printing of manifest @ Rs. 10/- for each.

7. Further, the charges in respect of preprocessing process where ever applicable, remains unchanged and are as
under:
a) Charges for de-watering/ drying @ Rs. 1000/- MT on Hazardous waste having moisture content more than
40%.
b) Charges for neutralization @ Rs. 1000/- MT on Hazardous was gﬁ%‘ tween 4 and 2. and greater lhanlz
¢) We will also be charging neutralization @ Rs. 2000/- MT on Ha rdo é‘hﬁ%ﬁgﬁ)ﬂ ‘lesser Iixbn ﬁ

\\)

W10 W
SIGNED for & on Behalf of GEPIL ({i@&'ana) SIGNED fo ehalf of Client
- a0 Ty oy, WO Partner




2455

HAHYARA
GEPIL]
NWRREE T

PROTRCTING FUTURE

Schedule- II Transportation
Charges (Rs. per Km per MT)

50

Revised Rates effective from 01-10-2022 (Fuel Price: 90.12 per liter)

One Way
Distance

1MT

3MT

7MT

IMT

12 MT

16 MT & Above

Fuel
cost

Other
cost

Total
cost

Fuel
cost

Other
cost

Total
cost

Fuel
cost

Other

Total
cost

Fuel
cost

Other
cost

Other
cost

Total
cost

Fuel
cost

Total
cost

Fuel
cost

Other
cost

Total
cost

Upto 75 KM

9.02

21.09

30.11

6.09

6.84

12.93

4.68

2.35

7.03

4.73

2.35

7.08 [4.52]2.15]| 6.67 | 4.56 | 2.15

6.71

75 to 200
KM

9.03

14.77

23.80

5.25

4.94

10.19

4.09

1.59

5.68

4.15

1.59

5.74 |3.96|1.39| 5.35 |4.01 | 1.39

5.40

>200 KM

9.03

13.89

22.92

5.25

4.24

9.49

4.09

1.26

5.35

4.15

1.26

3.96|1.14] 5.10 | 4.01 | 1.14

541

5.15

Note:-

1. The above revised rates are based on current (revised) Diesel price of Rs. 90.12 per liter. The 'Fuel Cost’
component of the rates shall be adjusted based on the rates of Diesel at Faridabad (Haryana) on quarterly
basis i.e. Ist of April, July, Oct. & Jan. of each year.

annual basis thereafter.

The 'Other Cost' component ofrates is firm up to 31.03.2023 and shall be subject to 3% escalation on

The rates indicated above are for actual Distance of the Generator's unit from the TSDF site. The

chargeable distance will be double the actual one way distance from TSDF site to the Generator's unit i.e.
to & fro for full truck load. Minimum charges payable will be Truck Capacity in MT *Rate per
km/MT*To & fro distance of Generator's unit from TSDF Site.

4. The transportation rates are excluding loading, packing material, toll tax and any other statutory levies.

5. The maximum loading time and detention charges beyond the free loading time for different
capacity vehicles are as given below:

Sr. No Vehicle Capacity Free Loading Time —
(@ 1 MT ool =
(ii) 3MT 2 hrs 300/-
(iii) 7MT = o
(iv) 9MT 3 hrs 360/-
) 12 MT ki -
(Vi) T i
| Guxarat ;:n\‘”\i"ii ‘\ i;”\ ?‘}t‘.u L'&.a
r\?frracuucture (raryge
SIGNED for & on Behalf of \s AIL P
—
oY
gigna®
D'\rector/ pu norised 318
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TR TIT . ,_.,______-_,,.,_..H,..... """"""rt"' mv—»\

FLOW CHART OF JeAT Bk

e S r—— e e e d

‘ Effluent Water ,
Cuh_c_numl dosing ' 5 l
pump =
’Tiquallzation Tank l

Chem_r_r;a_l-cg_smg = ‘L e
_pump T—‘—"i Chemical Mixing. '
j Chemical dosing ]‘> ! Flocculation, j-_ Sensor, ph meter ’

pump
L i)

, Sludge separation Primary in Clarifier (PSTTI

!

Eludge separation Secondary in Tube settlerj

Btermediate Water Tankj

, Passing through Sand filter:’

|

Eassing through Activated Carbon ﬁlterj

l l‘ Treated water aftor ireatmcnr
Water Flow Meteq I pH 55-9.0
d i Oil & grease <10.0 mg/ |

!

|

|

!

i |

.| 1

| Suspended Solids <100 mg/ :

l Reused in the process '——b: B.O.D. (3 days 27° C) <30 ma/l |
1

I

I

|

|

|

|

1

|

1

I C.O0D. <250 mg !

il Total Residual Chlorine < 1 mg/l i

! Oil and Grease <10 mg/l

: Total Chromium as Cr < 2 mg/l |

SHAZE J{'S}L’m BUTTONS i Sulphides as § <2 mgn
e M - ,' Phenolic Compounds < 4 mg/l |

e

] - - g..._._.‘_.._..__._._._‘._......_.._.._‘_._..

Amlmmd Sigratory 7
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ANNCrvepe - 5

g N ‘: / — d " el |
PP SEIRIEE KIRTS Lu\/ BUTTONS
| i L o B SONE BT HARTANS

- ’,-
Pated : ’/'-/J "
Qef. o : [ FLOW PROCESS CHART

POLYESTER RESIN

MATERIAL MIXING

HARDNER MIXING

I

SHEET CASTING

SHEET PUNCHING

DRY BLANKS BUTTONS
TURNING /HOLE & SHAPE

l

POLISHING & WASHING

l

DRY BUTTONS

SHORTING BUTTONS

PACKING

. l Sr= FRECE KRS, s
DESPATCH }I./

Authgre, s s oy

Regd. Office : B-42/18, Ramesh Nagar, New Delhi-110015
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ANreeyyre -5

RICE J_,\J_S%.l 1\/ BUUTTONS

PLOT No. 29, PHASE-I, HSIIDC, DISTT. SONEPAT, HARYANA -
Ph.:0130-2474529 Mob. : 9560797342 N

(7 P!
_ Dated : "’/}’* }’ ‘
Ref- No- -
l MACHINEARY i
HYDROLIC MACHINE 1 TURNING M/C 15 I
MIXER M/C 5 TOOL MAKING M/C 1
: | |
E WEIGHT M/C 7 TOLL SHARPING M/C 2 I
L
[ I ' I
i CASTING M/C 12 GRINDING M/C 1
P | l
| PUNCHING M/c 2 MARRY M/C
L
[ |
I PUNCHING SHARPING m/c 1 SIZE SHORTING m/cC
’ HYDRO mMm/c 3 AIR COMPRESSER
{ DG SET 1
L
- |
f POLISHING M/c 14 PACKING M/C
— ' [
] CETP PLANT POLY SILING M/C
M ’ '
! SERVO 1 RO & WATER COLLOR
o Regd. Office : B-42/18, Ramesh Nagar, New Delhi-1$004&R(F. KEI‘\?:”""_' e
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ZHREE KRISHNA BUTTONS

,;r/f 59, PHASE I, HSIIDC, BARHL,

,;(T"’EONEPAT HARYANA

~ EFFLUENT TREATMENT PLANT

Ps. nm" Boar d

)5 VM[] AM;[]
Q":{ /5} 57
e (-

pH Meter

Mg

Tunk

Dual Media Ammhd Carbon
Filter rltpr

ettt ™Mo

ll!llllill]Illll;l;ii;;;ll

i
]
| I e ] b N Water Flow Merer
-. ! s = _~ e
L : - |
L
foosind L Inleg A Outler
: :‘I oo Pump Blaves s : o
A il Ve (N res g
@ g ~— |
o Lo =] = e .
B 22| [t stower
. [; o il Inlet Water
i r{ Eaen o | b Chemical
¢ B Ee s : Sludge
1 R 4 Studdge Diving Bed Treated Water e
{ ! It (Over Gr;)rmd; . )
Dosing Pumps (Electronic) b
Ph Sensor &L
- v Flow Meter ¥t
INFICiTITIIIET Water Drained to S
Jt wlldions T2k 2

SHAEE KRISHNA BUTTONS

R
i f\)_{‘ s _‘__...a-**

Autfortzad Stgratory



SERIL

FROTICING VYR

SHREE KRISHNA BUTTONS
PLOT NO. 29, PH-1, HSIIDC, BARHI

SONIPAT, 131001

Dear Sir,

g‘jeasa ﬁnfi attached Invoice No. 8019153726 dated 10.06.2024 In rospocl of waste collootod In 10,00.2024 for Iroalmont &
ISposalwise manifest no 1407069733 and manlfesl copy no. 6.

You are requested to kindly make this payment by duo dale lo avolde penal Interost paymont olc.

Collection Charges Qty Rato| KM To & FROM| Voh Capacity Amount (Rs.
0.345 5.99 290 7.000 1,382.24
@ Remark : If Qty is greater than vehicle capacity then , Qty*Rate*KM will be applicable otherwise Veh Capacity’KM*Rale
One Way Distance 1MT SMT 7TMT 9 MT 12 MT 18 M1
0To 75 32.06 13.84 7.36 7.48 734 7.05
76 To 200 25.37 11.01 5.99 6.10 5.75 5.71
>= 201 24.43 10.27 5.64 5.75 5.49 5.44
Collection |Free Loading|Free Loading| Waiting Charge|Walting Charge| Walting Dif Walting
Charges Time Minutes Per Hr(Rs.) (Per Minutes) Time (B-A) Charge
(A) (C) (B) (D) (C*D)
1 2 120 300 5 0 0 0
3 2 120 300 5 0 0 0
7 3 180 360 6 35 145- 0
9 3 180 360 6 0 0 0
10 2 120 300 5 0 0 0
12 4 240 400 7 0 0 0
@ Total 0
CRF Surcharges @5% 33.88
f TYPE [ MANIFESTNO | _QTY | RATE | AMOUNT |
Other Additional JCB Charges Weighing Charges Total Amount
Charges 0.00 0.00 0.00
For,Gujarat Enviro-Protection And Infrastructure (Haryana) Pvt Limitec
/;r"L"ﬂc
((G ‘\

mracto““matﬁorzzed's:gnatory

Printed O 11.06.2024 11:12:41 Printed By : Jitender Gupta
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PROTECTING FUTURE
TMO NO. 1407069733
DATE: 08.06.2024

& Name:
g Address;
©) Mobile No:

2 Emailld:

EPIL

............ SRR,

/N
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Transport Movement Order

Gujarat Enviro-Protection And Infrastructure (Haryana)

Pvt Limited

""Sender's Detalls

SHREE KRISHNA DUTTONS
PLOT NO. 29, PH-1, HSIIDC, DARHI,, SONIPAT,Haryana
9560891752 Sender’s Authorlzatlon No:

KBUTTONS.INDIA@GMAIL.COM

Copy 1:Sander Copry

L TR AR R RR S 440800 ardp s bt s anrabssnssensares TPTT T PP e

HWM/SON/2023/7548691

Waste Detalls &

6 waste Description : ETP SLUDGE-35.3-LFOOLF Packing Type Hos.
_ BB Physical Status : soLID B3 Bags
@‘\S‘S Request QTY : 1.000 (IN MT) 6 Drums
& Reported Qty: Actual Qty: 5 A (o0se
D308
Receiver's Details
& Name: Gujarat Enviro-Protection And Infrastructure (Haryana) Pvt Limited
£l Address: Pali Stone,Crusher Zone,Mohabatabad,Faridabad-121001
€) Mobile No: Recelver Regstration No: HSPCB/CONSENT/:32022091
2 Email Id: Lat-Long:
Transporter Details &5
& Name: Gujarat Enviro-Protection And Infrastructure (Haryana) Pvt Limited
= Address: Pali Stone,Crusher Zone,Mohabatabad,Faridabad-121001
£) Mobile No:
@'G Date Of Departure: 09.06.2024 N 4
Vehicle Details & ~=
& Type Of Vehicle: TRUCK & Driver Name: B InsuExp.Date:  22.12.2024
& vehicle Number: HR-38-AB-0719 B) Driver Mobile No; B PUCExp.Date:  25.04.2025

& vehicle Capacity:

7.000

2 Driving Licence:

Waste Transporter Details &

Perticulars DATE TIME TMR Y SHREE KRISHP.IA BUTTENS
ite Out: Jo/ef) 9y | D6 0D 204708 W
Hient Entry: le/6 [+4 [ So fm | fobspen Autharizag Stg1.atene
Client Exit: | b’ﬂ‘ﬂ} o[4S Im Signature With Designation
bite Inwe: ) r‘g’?,l,f > ,Qu SOV /5 Sr7- = & Rubber Stamp
| § Y Stone,Crusher 2one,Mohabatabad,Faridabad-121001
]
(D Note: Use Personal Protective Equipments While Handling Waste HStaySafe #StayProtected

Created Date :08/06/2024-20:02

Printed By :Krlshna Murari Gobolt

Print Date :09/06/2024-19:15
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HARYANA STATE POLLUTION CONTROL | 7 ﬁ-@ :
BOARD ! S|
r Star Complex, Opp. General Hospital, Delhi Road, L:--—-—--*A«-
Sonepat Ph. 0130- 2236119(0) Email:-
hspcbrosr@gmail.com
E-mail: hspcb @hry.nic.in

No. HSPCB/Consent/ : 313101722SONCTO7548590 Dated:12/06/2022

To.
M/s :SHREE KRISHNA BUTTONS
PLOT NO 29 HSIIDC PHASE I BARHI SONIPAT
Subject: Grant of consent to opefale to M/s SHREE KRISHNA BUTTONS.
Please refer to your application no..7548590 received on dated 2022-05-06 in regional
office Sonipat.With reference to. your above application for consent to operate,M/s SHREE
KRISHNA BUTTONS is hele by granted consent as per following specification/Terms and

conditions.

 Consent Under | BOTH SRS SR

{Period of consent .| 12/06/2022 = 30/ 09’2026 T
Ilndustry Type | Yarn/ Textile proccssmg inv olwng any cffluent/emission generating
- ; processes including blcachln;, :lw,e[n;.,. prlut[ng and colouring
{ Category ) RED ~ =
'lm'vsmwm{ln 1.akh) 47.0
Towal Land Area(Sq. !012.5
imeler) ;
| Total Builtup Arca{Sq. 12650 ;- :
meter) v i | >
[ Quantity of efMiuentEds.. 4% AT, 5 B oay o e
L. Trade | 20KLDay e T A
|2. Domestic 1 LOKL/Day T T
| Number of outlets 2.0 = | Sy =
'Mode of discharge
1. Domestic into sewer \
2. Trade ‘ Recycle & re-used
Dowmestic Effluent Parameters
1. NA I
{ Trade EfHluent Parameters
'1. BOD 30 mg/l
12.COD 250 mg/1
'3.TSS 100 mg/1 :
(4. pH 5.5-9.0
15. &G 10 mg/l
Number of stacks 1

| Height of stack
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[1.NA ] T
‘ Emission parameters
‘I.N.-\ l
‘ Product Details
[1. BUTTONS 864000 Numbers/ day
[ Capacity of boiler
]__1_.NA | Ton/hr
lTypu of Furnace
|1. NA ]
"_I‘)J)t: of Fuel
1. Diesel IO.2 I(Uday
Raw Material Details i
|POLYSTER RESIN 475 Kg/Day
STY RENE 95 Kg/Day N
MONOMER
CATALYST(MEKP) ™ 11 Kg/Day ™ = -
COBALT -10.6 Kg/Day
WAX 0.6 Kg/Day - emeev o e
PIGMENT COLOUR .- |4 Ko/Day . .. U AR
SUDARSHAN PEARI: 3.5 Kg/Day - - »

“'z'-'?.cgfonal Officer, Sonipat

Haryana State Pollution Control Board, .

Terms and conditions

- - i - = s 7t P et
1. The applicants shall inaiqtain'gobd house keeping both within factory and in the premises.
All hose pipelines values, slorage tanks etc. shall be leak jirodf. In plant allowable pollutants

levels, if specified by State Board S[i'{;ullti:_be\-?iiét'-;tr;ihé:dy:“ ==

2. The applicant/company shall comply with and carry out directive/orders jssued by the Board

in this consent order at al| subsequent tinjes \I_-;riu'.bpt-.negligence of his /its part. The

applicani/company shall be liable fdr'su'ch-legiil action against him as per provision of the
ves. Issued at any time and or non compliance

law/act in case of violation of any order/directi
of the terms and conditions of his consent order.
3. The applicant shall make ana
of expiry of this consent.

4. Necessary fee as prescribed for obtaj
alongwith the consent application,

5. 1f due to any technological improvement or otherwise this Board is of o
of the conditions referred to above required variation (i
cquipment either in whole or in part) this Board
of being heard vary all or such condition and the

PPlication for grant of consent at least 90 days before (he date

ning renewal consent shall be paid by the appllcainl

6. The industry shall provide adequate arrangement for
discharge of any pollutants 8as/liquids from the vessels
likely to cause environment pollution.



2465

7. The industry shall comply nolse
8. The industry shall comply all 1)
NMOEF/CreBiisrep (rom time

9. The industry shal] cnsure that various characteristics of he clfluents remain withip the
tolerance limits as specilied in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of eff]
change of process ar any stage during the consent period, the industry sh
consent application alongwith (e consent to operate fee, if found due,
account and that shall be paid by the industry and the industry would i
consentapplication to the Board in the event of any change during the year in the raw malerial,
quantity, quality of the cffluent, mode of discharge; treatment facilities etc.

I The officer/olTicial of the Board shall reserve lht:"rlglll to access for the inspection of the
industry in connection with the various process and the treatment facilities, The consent to
operate is subject to review. by the Board at any.time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.

I3. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on. . ' i Pl
L4 1 the industry fails to :_ltll'lm'c,"t'q‘ény
consent to operate so g:‘éfllerl shall autos
15 Il the industry is closed temporarily
permission before restart of the unit,

16. The industry
the Board.

pollution (Regulation ang control) Rules, 2000,

¢ diruciiunfRulcs!Inslrucllons as may be Issucd by the
to time,

uent. In case of
all submit fresh

which may be on any
mmediately submit the

of-the condifions of this consent to operate order, the
natically lapse,

atits own. they shall inform the Board and obtain
shall comply all the Directions/ Rules/Instructions issued from time to time by

Specific Conditimfs’ v ;
(i) Unit will submit ah_z]_lysisIrc[go_i_'ts_éf_ﬂc{}lqgﬂ_t.lvi_ll'l_lqiﬂ_(}_ days alter issuance of CTO, (ii) Unit
will not emits any emissions in almosplgelrc. ifany emissions than unit will provide proper
APCM other than provisions already proyided, (tif) Unit will obtained authorization under
ITWM Rules. (iv) Unit v

vill made ag_r.eer_n'enl \xfit{i;GEPIL for proper disposal of H'W'. uimedigrian
S NAVEEN GULIAG,

Cate 3220613 17 2048

Regional Oﬂfcz-};,wSomj,-mr
Haryana State Pollution Control Board.

60



2466

(2023-24)

FORM 4
[See rules 6(5), 13(8), 16(6) and 20 (2)]

FORM FOR FILING ANNUAL RETURNS
[To be submitted to State Pollution Conlrol Board by 30"'day of June of every year for the
preceding period April to March)

1. Nameandaddressoffacili'ly:SHREE KRISHNA BUTTONS
Plot no 29 Phase.|, HSIIDC, Barhi, Sonipat 131101

2. AulhorisalionNo.andDateoﬁssue:HSPCBlConsenU:3131 01 722!SON.~'CTO:'?548590 Dt.
12.06.2022 (Valid 12.06.2022 to 30.09.2026)

HWM!SONI2023!7548691 Dt. 22,08.2023
(Valid 18.08.2023 to 30.09.2026)

o Nameoflheau!horisedpersonandw!raddress VIMMI vIJ (maob no: 9560891752)
With relephone.faxnumberande-mai!: (E-mail: ren uvimmi@yahoo.com)
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Part A. To be filled by hazardous Waste generators

1. To!aIquantilyofwas!egeneratedcategory-_wise:(:ode 3.2
Chemical Sludge from ETP - 3 MT (approx.)

Quantitydispatched:
(i) Todisposa!facfljty — NIL
(i) Torecyclerorco-processorsorpre-processor - NIL
(i) Others - NIL
- Quantity utilized in-house,ifany—NlL

a8

(9%

I

‘ Ouantityinstoragealtheendoﬂheyear = NIL (approx.)

Part B. To be filled by Treatment, storage and disposal facility operators
1 To:alquanIftyreceived~N.A.
2. Duantityinstockatthebeginningoflheyear—N.A.

3. Quantitytreated— N.A.

4. Quamitydisposedinlandﬁnsassuchandaftertrealrnenl- N.A.

: Ouanlilyincinerated{irapplicable)-N.A.

w

6 Quantityprocessedolhenhanspeciﬁedabove-N.A.

7. Quann‘tyinstorageattheendoﬂheyear—N.A.
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Part C. To be filled by recyclers or co-processors or other users

—

; Qu_antilyofwastereceivedduringtheyear—- N.A.
(i)  Domesticsources

(i) imported(ifapplicable)

~J

. Quantity in stock at the beginning of the year — N.A.

[

- Quantity recycled or co-processed or used — N.A.

L

. Quantity of products dispatched (wherever applicable) — N.A.

w

. Quantity of waste generated — N.A.

[0}

. Quantity of waste disposed — N.A.

-]

. Quantity re-exported(wherever applicable) — N.A.

@

. Quantity in storage at the end of the year — N.A.

' Yy« SHREE KRISHNA BUTTENS
Date:08.08.2024 ?o\w o

Place: Sonipat . o3 Sigratory
rge gt.
Signature 8&*#3 bccupler or
Operator of the disposal facility
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI .. APPLICANT
VERSUS

STATE OF HARYANA & ORS. -..RESPONDENTS

KNOW ALL to whom these presents shall come that I/We, undersigned the above named do hereby
appoint.
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, ¢ Tilak Marg, New Delhi-110001
Mob: 988888 4445, Email: @%

(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tied or heard and also in the Appellate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other pefitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admii and/or deny the documents of
oppasite party. To withdraw or compromise the said case or submit to arbitration any differences or
dispuies that may arise touching or in any manner relating to the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipis thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner authorizing him
0 exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
o do so and fo sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his subsiitute in the matter as my/our own acts, as if done by me/us to all intents and

all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
oe entfifled fo withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Courl. I/We hereby agree that once fee is paid, I/We will not
be enfitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/We do hereunio set my/our hand to these presents the contents of which have
been understood by me/us on this12thday of... May 205
Accepted, identified and certified subjected to the terms of the fees.

\,
7 AP
[SIDDHARTH BATRA] [ARCHNA YADAV] Client
Y % ‘ (%, &+ SHREE KRISHNA BUTTONS
[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL] = M
Advocates \ "

Wed Signateey
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SHREE KRISHR/ 3UTTONS

SONEPAT, HARYANA
No. 29, PHASE-|, HSIIDC, DISTT.
il Ph. : 0130-2474529 Mob. : 9560797342

e, ouet: 33)g)ac

Resolution

Krishna Buttons, 29, HSIIDC, Phase I, Barhi, Sonipat , Haryana to initiate , file,
defend, represent,& conduct legal cases » Proceedings or claims in any court of
law , tribunal or any other judicial or quasi-judicial authority in connection with
the business or matters of the company.

Resolved further that MrsVimmiVij is authorized to sign, verify & submit al
necessary documents, affidavits, rleadings, applications and undertakings and
to appoint advocates, solicitors & other professional as may be required for
such proceedings.

Resolved further that alj necessary action taken by MrsVimmiVij in connection
with the above matters be and are hereby ratified and confirmed by the
company.

Resolved further that 3 certified true copy of this resolution be provided to all
concerned authorities as and when required for their records and reference.

For Shree Krishna Buttons

] Lol

For SHREE KRISHNA REPEN
Farinse
Meenu Marwah

Partner

Delhi-110015
. Office : B-42/18, Ramesh'Nagar, I\_lew
Regd E-mail : kbuttons.india@gmail.com
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5/12/25, 4:20 PM Satram Dass B & Co. Mail - Advance service c?'ezfgoGeply on behalf of Respondent Nos. 29, 46, 49, 60, 74, 89, 92, 103 & 1...

81

: — Vijay Kumar <vijay.kumar@satramdass.com>
SATRAM DASS B & CO.
ADVOCATES

Advance service copies of short reply on behalf of Respondent Nos. 29, 46, 49, 60,
74, 89,92, 103 & 106 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana &
Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Mon, May 12, 2025 at 4:19 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Shivani Chawla <shivani.chawla@satramdass.com>, Chinmay Dubey <chinmay.dubey@satramdass.com>

Dear Sir,
PFA.

Advance service copies of short reply on behalf of Respondent Nos. 29, 46, 49, 60, 74, 89, 92, 103 & 106 in O.A. No.
622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.

Kindly treat the same as Proo

E Paperbook -NGT REPLY- R46 Ram
Kishan_Redacted.pdf

E Paperbook -NGT REPLY-R29 SUCH
EXPORTS_Redacted.pdf

E Paperbook -NGT Reply-R49 Natraj Home
Furnishings_Redacted.pdf

E Paperbook -NGT Reply-R92 Papcoat_Redacted.pdf

E Paperbook- NGT Reply-R74 Spectrum
Washing_Redacted.pdf

E Paperbook- NGT REPLY-R106 SHREE KRISHNA
BUTTONS_Redacted.pdf

E Paperbook-NGT Reply-R60 Magnet
Industries_Redacted.pdf

E Paperbook-NGT REPLY-R89 PAXY
CHEM_Redacted.pdf

E Paperbook-NGT REPLY-R103

DAYANIDHI_Redacted.pdf
f of service.

Regards

Vijay Kumar
Office Manager

https://mail.google.com/mail/u/0/?ik=be19cfae8d&view=pt&search=all&permthid=thread-a:r-7393942370624031421&simpl=msg-a:r-40775715472295.... 1/2


https://drive.google.com/file/d/1T_AYzLNiSY2D6kWENgSZ9Bd1PRj6ZSmF/view?usp=drive_web
https://drive.google.com/file/d/1RQb-L0oVGTV3jzQnkaaAum7pw0kK55Ch/view?usp=drive_web
https://drive.google.com/file/d/13g17RkYcBjEJ1sVKKmor0kFt66V15Yq3/view?usp=drive_web
https://drive.google.com/file/d/1kY766B1kfjKMD_Iijm6usYfFA6ykqPLS/view?usp=drive_web
https://drive.google.com/file/d/1Mrr7gfZXLPpTXTL8sgi8hLaL3lj-F2rK/view?usp=drive_web
https://drive.google.com/file/d/1_c5i7jvaYDOx26wQw8_dqnI3enEwQeuD/view?usp=drive_web
https://drive.google.com/file/d/1W5HSe9WgPTNQPqASTAAl3cNvbPWDAQLs/view?usp=drive_web
https://drive.google.com/file/d/1p2Ctz-GpdtkhYgPmrcWA0gOU700dvlQL/view?usp=drive_web
https://drive.google.com/file/d/1PeeJNirGOskBUB3ev7VIHdjys5dmQJez/view?usp=drive_web
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